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CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAIIATI BENCH 

C Original Application Nos. O.A.268/04M.P.127/04), 269/04M.P.129/04), 
2O/04(1 14/04), 271/04(M.P .134/04), 272104M.P .131104), 273104P.1 20/04), 

274/O4(M.P .128/04), 275/04(M.P.1 30/04), 276/04(M.P .135/04), 277/04(M.P.1 17/04), 
278104(M.P .118/04) )  279/04(M.P .116/04), 280/04(M.P .133104), 281/04(M.P .115/04), 
282/04(M .P .132/04), 283/04M.P .124/04), 284/04(M.P .121/04), 286/04M.P .126/04), 
287/04(M .P .122/04), 288/04(M .P .119/04), 289/04(M .P .136/04), 290/04(M.P.i 59/04), 

291/04, 292104(M .P .137/04), 293/04(M.P .163/04), 294/04(M.P .160/04), 
295/04(M.P .138/04), 296/04(M P.161/04), 297/04(M .P .164/04), 28/04, 

299104(M,P .157/04), 300/04(M.P .139/04), 302/04(M.P .158/04), 303104(M.P .162/04), 
3 04/04(M 1.140104), 305/04(M.P .141/04), 306/04(M.P .12:3/04), 307/04(M.P .125/04) and 

313/2004. 

Date of Order: This the 16 th  day of February, 2005. 

THE HON'BLE MR. MX. GUPTA, JUDICIAL MEMBER. 
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THE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER 

O.A. No. 268/2004 and M.P. 127/2004 

Mrs. Biraja Mishra 
Wife of Ashok Kumar Mishra 
Principal, Kendriya Vidyalaya 
Happy Valley 
Shill ong. 

O.A. No. 269/2004 with M.P. 129/2004. 

Shri Ashok Kumar Mishra 
Son of Shri Bhahaban Mishra 
Principal, Kendriya Vidyalaya 
EAC, Upper Shillong, Shillong. 

O.A. 270/2004 with Ml. 114/2004. 

Smti. Ina Baruah 
Daughter ofLate Munindra Nath Gogoi, lAS, 
Sundarpur Zoo Road, 
P.O. & P.S. Dispur, Guwahati -5. 

O.A. 271/2004 with M.P. 134/2004. 

Shri AthokP 
Son of Late Sri K.S. Paramu Pillai 
Principal, Kendriaya Vidyalaya, AFS, 
Jorhat, Assarn. 

O.A. 272/2004 with M.P. 131/2004. 



Shri Amit Tripathi 
Son of Shri Debabrata Tripathi 
Principal, Kendriya Vidyalaya 
Tura, Garo Hills, Meghayalaya. 

O.A. 273/2004 with M.P. 120/2004. 
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Shri Ranjit Kumar Sinha 
Son of Shri Tej Kishore Prasad Sinha 
Principal, Kendriya Vidyalaya, AFS, 
Boijhar, Guwahati, (3uwahatj - 17. 

O.A. 274/2004 with M.P. 128/2004. 

Sri Chandra Kumar Ojha 
Son of Sri Shakti Kumar Ojha 
Principal, Kendriya Vidyalaya 
HPCL, Jagiroad, Morigaon, Assain. 

 

S 

O.A. 275/2004 with Mi'. 130/2004. 

Sri Janakiranjan Dash 
Son of Late Mayadhar Dash 
Principal, Kendriya Vidyalaya, AFS, 
Digan.i, Kamrup, Assam. 

O.A. 276/2004 with M.P. 13 5/2004. 

Sri R.C. Agarwal, 
Son of Late Roshan lal Agarwal 
Principal, Kendriya Vidyalaya, 
ONGC, Jorhat. 
Assam. 

O.A. 277/2004 with M.P. 117/2004. 

Shri K.S. Murali Krishna 
Son of Shir K. Sankar Narayan 
Principal, Kendriya Vidyalaya 
No. 1 Tezpur, Assam. 

O.A.278/2004withMp 118/2004 

Shri Nilamani Pany 
Son of Late Murali Dhar Pany 
Principal, Kendriya Vidyalaya 
Umroi Cantt. 
Shillong, Meghalaya. 

O.A. 279/2004 with M.P. 116/2004 

i. 

41 
Li! 

Sri Gona R.ama Rao 



r 
Shri Vijay Praka&h Mithra, 
Son of Shri Sadafal Mishra 
Principal Kendriya Vidyalaya, 
RRL, Jorhat 
Assm 

13. 

3 
Son of Shri Giona RaghUpati RaG. 

09 Pnncipal, Kendnya Vidyalaya, 
' Misiari, Sonitpur, Assam. 	.!.F 

O.A. No. 280/2004wjthM.P'. 133/2004 

Dist rict - Sonitpui; Assam. 

16 0 A 283/2004 with M.P.  124/2004 
• 	 ••t 

Shn D C Qiattopadhyay 
Principal, Kendriya Vidyalaya 

• 	Panbari,Dhubrj 
Assam. 

14. 	A• 281/2004wjthM.P. 115/2004. 

Shri Vijayakumar M. Karkal 
Principal, Kendriya Bidyalaya, 
Lokra 

• 15. 	O.A. 282/2004wjthM.P. 132/2004. 
Sri A. Jyothy Kuiiar 
Son of Sri A.A. Nayar 

• 	Principal, Kendriya 
nga Valley, 

West Kameng, Arunachal Pradeth 
1' 

O.A. 284/2004withM.P. 12/2004 

Sri Ra4jan Kithore 
Son oftate Siya Saran Verma, 
Principal, Kendriya Vidyalaya, 
Kokrajhar,Assam. 

18. 0.A.286/2004wjthM.p.126/2004 

Smt. Pathamiti-a Basu 
Daughter of Late Priyabrata (3lioth 
Principal, Kendriya Vidyalaya, 

• . 	NEPA,Barápani, Shillong, Meghalaya. 

•' 	'19. ..O.A. Nh'. 287/2004 with M.P. 122/2004 
I 
- 	

•:••• 

ShAialSinghBhati 
Soñ of Late Hanwant singh Bhat i:: 



Srnt. Bandana Mohanty 
Daughter of Sn Hare Krishna Mohanty 
Principal, Kendriya Vidyalaya 
No. 1 Itanagar, Arunachal Pradesh. 

O.A. No. 28912004 with MP.136/2004 

Sri Devendra Kumar Dwivedi 
8/0 Chandra Bali Dwivedi 
Principal Kendriaya Vidyalaya 
Duliajan 
Dist. - Dibrugarh (Aam), 786602. 

O.A. 290/2004 with M.P. 159/2004. 

Mr. V. Sivaji 
Sb - Venkatrainan 
Principal Kendriya Vidyalaya 
Karimganj, Assam. 

O.A. 291/2004. 

N.M Varadharajulu 
Son of N. Munuswamy Naidu 
Principal, Kendriya Vidyalaya 
Air Force Station chabua, 
District - Dibrugath, Assam, 

O.A. 292/2004 with M.P. 137/2004. 

Sri Bhat Keshav Narasinha 
5/0 Narasinha Bhat 
Principal Kendriya Vidyalaya 
Namrup. 

21 

22. 

23 

24. 

irinciplX 	yaVidyalaya 
N.ERIST, Nüjuli, Arunachal Prade. 

O.A. No. 288/2004 with M.P. 119/2004 
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25. O.A. 293/2004 with M.P. 163/2004. 

Sri Gob md Prasad Sainj 
3/0 C.L. Saini 
Principal, Kendriya Vidyalaya, 
ONGC Nazira. 

O.A. 294/2004 with M.P. 160/2004 

Sri Sri SojanP John 
5/0 P.V. Johan 
Principal, Kcndriya Vidyalaya )  
Hijuguri Colony Tins'jkia. 

- 	 - 
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O.A. 295/2004 with M.P. 13812004. 

Sri P.C. Ratha, 
Son of Mr. Rama Chandra Ratha 
Principal Kendriya Vidyalaya 
Kunjaban, Agartala. 

O.A. 296/2004 with M.P. 16112004 

Sri K. Lakhmipathi 
Son of Mr. E. Kothandapafli 
Principal, KenclriyaVidyalaYa, 
K.V. Project Sewak /o 99 APO. 

O.A. 297/2004 with M.P. 164/2004 

Sri Md. Shabidur Rahrnan 
S/o Sh. Abdul Rashid 
Principal, Kendriya Vidyalaya 
ONGC, Sibsagar. 

O.A.298/2004. 

Sri B.K. Pradhar 
S/O Mr. G.M. Pradhan 
Principal Kendriya Vidyalaya 
Kailashahar, North Tripura. 

O.A. 299/2004 with M.P. 157/2004 

Sri E. Ananthan 
5/0 - Ellappa Naiclu 
Principal, Ken driya Vi clyalaya, 
Tarapur, Silchar. 

O.A.300/2004WithM.P. 139/2004 

Sri S. Sarangi 
Son of Sri MD. Sarangi 
Principal Ken driya Vidyalaya 
ONGC, Agartala. 

O.A. 302/2004 with M.P. 158/2004 

Sri Radha Gobinda Das 
Son of Late Sarat Narayan Das 
Principai, Kendriya Vidyalaya 
Zakhama, Dist. - Kohima, Nagaland. 

O.A. 303/2004 with M.P. 162/2004 

Sri P.C. Mahapatra 
S/o Sri S.B. Mohapatra 



Prinoipa.L K endiiya Vidyalaya 
64Bn. BSF, Jaraitola, Cachar, Assam. 

35. O.A304/2004 withM.P. 140/2004 

Sri B. Bvi j aya Varma 
S/o B.KannayyaRajU 
Principal Kendriya Vidyalaya 
Tuli. 

36 	O.A. 305/2004 with M,P. 14112004 

Sri Dayaram Yadav 
Son of Lt. R.C. Yada.v 
Principal, Kendriya Vidyalaya 
Kumbhirgrarn (AFS) Dist. - Cachar. Siichar. 

O.k 306/2004 with M.P. 123/2004 

Sri R.S Rarnanujarn, 
Son of Sri Srinivasarl R. 
Principal, Kendriya Vidyalaya 
New Bongaigaon, Assam. 

O.A. 307/2004 with M.P. 125/2004 
Sri K. Sreenivasafl, 
Son of Kalyanasufldarafl 
Principal, Ken driya Vidyalaya 
ARC, Doomdama.. 
Tinsukia, Assam. 

0,A.31312004 

Sri Mandern Krishna Mohan 
Son of Mr. M. Munas'wamy 
Principal, Kcndriya Vidyalaya, 
GCcRPF. Langjing Imphal, Manipur- 795113 	 .ApplicafltS 

By Advocates S/Sri A.C.Buragohaifl & N.Borah for Sl.No.1 to 20 and S/Sri A.Dasgupta 
& K.Bhattacharya for Sl.No.21 to 39. 

* Versus- 

Chairman, 
Kendriya Vidyalaya Sangathan, 
18, institutional Area, 
Shaheed Jeet Singh Marg, 
New Delhi — i. 

Kendriya V idyalaya Sangathan 
Represented by the Commissioner, KVS 
18, institutional Area, 

,Shaheed Teet Singh Maig 
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New Delhi-I 10016. 
Through its Chairman 

Assistant Commissioner 
Kendriya Vidyalaya Sangathan 
Guwahati Regional Office, 
Maligaon, Guwahati-12. 	 ... Respondents 

(By Advocate Sri M.K. Mazumdar, KVS Standing Counsel) 

ORDER(OL) 
SHRI M.K. GUPTA, MEMBER (J): 

Rejoinders have been filed in each case, which are taken on record. With 

the consent of parties, we have taken up the cases for final hearing at admission stage. 

2. 	Since the question of law involved in these O.As is identical, we propose 

t,o dispose of the abovesaid 39 O.As by this common order. 

The applicants were appointed as Principal in different Kendriya 

Vidyalayas. One set of the said applicants had been appointed as Principals on regular 

basis and others had been appointed on deputationlad hoc basis. Their grievance is 

ommon. 

By virt present O.As they seek setting aside of the decision of the 

Chairman, Kendriya Vidyalaya Sangathan whereby direction had been given to 

Kendriya Vidayalaya Sangathan, to cancel or tenninate their appointment 

Principal, KVS and also quashing such decision which culminated in 

icr dated 18.11.2004 passed by the Commissioner, KVS. 



/ 
	

L 
0 

It is an admitted fact that as far as the question of validity of orders passed 

in individual case vide order dated 18.11.2004 by the Commissioner, KVS is concerned, 

the same had been the subject matter before the Principal Bench of this Tribunal in O.A. 

No.281/2004, Mrs. Radha G. Krishan & Ors. Vs. KVS & Ors. decided on 21.12.2004. 

After considering the rival contentions of the parties as well as noticing 

catena of judgements by the Hon'ble Supreme Court on various issues including the 

mandate of the principle of natural justice etc. the aforesaid termination order dated 

18.11.2004, which is common to all applicants in present O.As as well as in the O.A 

before the Principal Bench, was quashed and set aside on the ground that when Rules and 

Regulations confer particular power on an authority on!y, the said authority should 

exercise the same rather than act on the directions of another, may be the superior 

authority. The Principal Bench noted that Commissioner, KVS in his impugned order 

had specifically stated that : "the undersigned has been directed by the Chairman, KVS to 

cancel the Appointment Order...... ". Similarly, the Co-ordinate Bench in pam 34 of the 

said judgement observed that: 

"Ordinarily when the persons who had been appointed on regular 
basis as Principals, have a vested right as accrued in normal 
circumstances and they should have been given a chance to explain 
and thereafter taking stock of the totality of facts, an order could be 
passed pertaining to if they could be reverted to the lower post or 
note." 

At the same time the Bench added that their aforesaid expression should be treated as 

opinion on merits. The Co-ordinate Bench also ruled that: "In all fairness, the applicants 



c*uld have been given opportunity to explain in this regard, particularly to those who 

have been regularly appointed." 

7. 	After noticing various judgements, the Principal Bench also recorded the 

following conclusion: 

"50. These facts which we have analysed, clearly indicate hat so 
far as the post of the Principal is concerned, the. appointing 
authority is the Commissioner of KVS and he is also the 
discip!inaiy authority to impose all penalties. So far as the 
Chairman is concerned, the powers are circumscribed by the Rules 
that have been framed. It does not give him the power to remove 
the concerned persons as against the requirement of the rules. It is 
true that under Rule 25 to which we have referred to above, the 
Chairman can exercise such powers as may be delegated by the 
Sangathan or the Board. But our attention has not been drawn to 
any such delegation of power by the .Sangathan or the Board by 
amending the relevant rules conferring the powers of the 
appointment and of the disciplinaiy authority or any such other 
power which is vested with the Commissioner of KVS. 

51. 	Once it is clear that the order has been passed on the 
dictate of the Chairman and not by the Commissioner applying his 
own mind as is clear from the tenor of the order, the orders in both 
the cases, on this ground, are liable to be quashed." 

8. 	A close perusal of the aforesaid order passed by the Principal Bench 

would show that certain other observations were also made, which we are not repeating 

here except to reiterate. We as a Co-ordinate Bench are bound to follow the said 

precedent as held by the Hon'ble Supreme Court in S.I. Rooplal and Another vs. Lt. 

Governor through Chief Secretary, Delhi and Others, AIR 2000 SC 594. It is pointed out 

by learned counsel for the applicants that the Writ Petition (Civil) No.29-32 of 2005 as 

preferred before the Delhi High Court, wherein the validity of the said order had been 
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questioned. 	Vide judgement dated 25.1.2005 the High Court of Delhi maintained the 

order passed by the Principal Bench in so far as the termination of the Principals on the 

dictate of Chairman, KVS. As far as the other question relating to declaration that the 

petitioners were direct recruits on the post of Principal in KV and were entitled to be 

absorbed against their vacancies, it was not decided and the issue was remanded to the 

Tribunal for adjudication. 

We may note that in all the O.As the order dated 18.11.2004 was filed 

subsequently byway of various Misc. Petitions filed which have also been taken up along 

with the O.As 

Following the ratio and the dicta laid down in the aforementioned 

judgement we allow the present O.As and quash order dated 18.11.2004 passed by the 

Commissioner, KVS terminating the services of the applicants on the dictate of 

Chairman, KVS, with liberty to the respondents to take action in accordance with rules 

and law as held in pam 52 of the aforesaid order passed by the Principal Bench. 

Accordingly O.As and Misc. petitions are disposed of. No costs. 

Sd/MEMBEB(J) 

Sd/MEMBER ( A) 
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BEFORE THE CENTRAL ADMLNTSTRATWE TRIBUNAL 

GAUHATI BENCH, GJJWMIATI 

(An application under section 19 of the Administrative Tribunal Act, 

1985) 

Original Applicatioii No... J :L.. of 2004 

SRI M. KRISHNA MOHAN 

Applicant 

-YS-- 

The Union of India and Ors. 

Respondents 

SYNOPSIS 

The applicant submit that the recruitment rules provide for method of 

recruitment to the post of Principal by direct recruitment or by promotion or 

by deputation / transfer and 66.2/3% is by direct recruitment on the basis of 

all India advertisement and 33.1/3% by promotion. On such recruitment the 

period of probation is for two years and the academic qualifications required 

for the post of Principal is Masters Degree front recognized university with 

at least 45% marks in aggregate and B.ECT or equivalent teaching degree. 

The working experience required is the person holding analogous post or 

posts of Principals in the grade of Rs. 10000-15200 or Vice Principals / 

Asst. Education Officers in pay scale of Rs. 7500-12000 with six years 

service in the aforesaid grade or persons holding Group B' posts or the 
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posts of PUTs or Lecturer in the pay scale of Rs. 6500-10500 or equivalent 

with atleast 10 years regular service in the aforesaid grade. The age Jiniit for 

direct recruits is 35 - 50 years relaxable upto 5 years in the case of 

employees of Kenclriya Vidyalaya Sangathan and age relaxation for SC / ST 

and other categories as applicable wider the Govermnent of India Rules. 

The applicant submit that as per the existing recruitment rules, the 

applicant is entitled for holding the post of Principal since he is the person 

holding Group B' posts or posts of PGTs or Lecturer in pay scale of Rs. 

6500-10500 or equivalent with atleast 10 years regular service in the 

aforesaid grade. As per the amended rules since in the year 2000 

recruitinents were conducted every year Similar is the case of the other 

applicants, who were recruited pursuant to the notifications issued from time 

to time during the period 2000 - 2004. The applicant has cleared the 

screening test successfully with nierit and pursuant to the passing of the 

screening test, the applicant was called for the interview and only thereafter 

qualifying in the interview, he was offered the post of Principal. 
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District: -Implial West 
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IN iia 	uiiis iwiu &'i øiia . ;ie 

GAUHATI BENCH, GLJWAHATI 

(An application under section 19 of the Administrative Tribunal Act, 

1985) 

Original Appllcatioii No... 3.1.' ..... of 2004 

SRI MANDEM KRISHNA MOHAN 

.Applicant 

-vS- 

The Union of India and Ors. 

Respondents 

INDEX 

SL. No. Particulars Annexure Page No. 

1. Original Application L - 

2. Verification IL 

3. Annexure I 

4. Annexure 2 
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District: - Imphal West 

BEFORE THE CENTRAL ALDMTNESTRATWE TRIBUNAL 

GAUHATI BENCH, GUW4HATI 

(An application under sectIon 19 of the Administrative Tribunal Act, 

1985) 

Original Application No.......... of 2004 

PARTICULARS OF THE APPLICANT 

SRI MANDEM KRISHNA MOHAN 

Sb Mr. M. Munaswamy 

Pthicipal Kendriaya Vidalaya, 

GC CRPF, Langjing, Imphal, Manhimr-.  795113 

PARTICULARS OF THE RESPONDENTS 

Union of India, 

Through the Secretary to the Govt. of India, Ministry of Hunian 

Resource Development, Central secretariat, New Delhi. 

Kendriya Vidalaya Sangathan, 

18, Institutional Area, 

Shaheed Jeet Singh Matg, 

New Delhi, Through its Commissioner. 

The Coimiiissioner, 

Kendriya Vidalaya Sarigathan, 

18, Institutional Area, 

Sliaheed Jeet Singli Marg, 

New Dethi. 

Assistant Commissioner, 

Kendriya Vidaiaya Sangathan, 

Regional Office, Silchar. 
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IlL PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE - 

The applicant dec1ares that aggrieved by the action of the respondents 

in canceling the appointment of the applicant as Principal of Kerdriya 

Vidyalaya Sangathan on an erroneous ground of violation of Rules 

and Constitutional Provisions without affording an opportunity of 

being heard. The present Original Application is ified against the 

order dated 18.11.2004 passed by the Commissioner Kendriya 

\Tidyalaya Sarigathan whereby terminating the appointment of the 

applicant as principal and repatriated him to substantive post of Post 

Graduate Teacher. 

JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter of the present 

application is within the jurisdiction of this Hori'ble Tribunal. 

LIMITATION. 

The applicant declares that the present application is within the 

limitation prescribed in section 21 of the Administrative Tribunal Act., 

1985. 

FACTS OF THE CASE. 

A. The applicant is a citizen of India and as such entitled to all the 

rights and privileges guaranteed to the citizen of India by the 

Constitution of India and the laws framed there under. He passed 

M.A in Economics and secured 60% in aggregate. He completed 

M.Ed. He is a person belonging to OBC. 



3 	 \J\  

The applicant was working at Kendriya Vidyalaya Sangathan (in 

short KVS) ITT Powai. Mmnbai, as a Post Graduate Teacher 

(PGT), Economics in the pay scale of Rs. 65001/- -200 - lO t. 500!-. 

That the apilicant states that after his joining as PCTT, he had 

passed the Departmental Examination in the year 1997 for the 

selection of the principal KVS and as such the applicant became 

eligible for the post of principal in the KVS. 

That in the year Nov. 2000, a notification was issued in the 

employment news calling applications for preparing the penal for 

fill-up the post of principal in KVS, the pay scale is Rs. 10,000/- - 

325 - 15. 200/-, in the said notice essential qualification was 

shown as at least ,nd  class in Master Degree (45% marks and 

above) considered as equivalent and other conditions were laid 

downs. 

A cop),  of the notification dated 24.11.2000 

is annexed hereto and marked as Annexure: 

- 1. 

That in reference to the said advertisement dated 18.11.2000-

24.11.2000 the applicant applied for the post of principal and 

cleared screening test. He attended the interview and was selected. 

On the basis of the recommendation of the selection conrniittee 

the competent authority approved the appointment of the applicant 

as prmcipal at KV No.2, Imphal ideprttation basi  

A copy of the appointment letter dated 

12.06.2001 is arniexed hereto and marked as 

Annexure: -2. 

Thai, the applicant states that thereafter the applicant joined as a 

principal at KV No. 2, Imphal on 30.06.2001 as per the 

appointment letter in pay scale of Rs. 10,000./- - 325 - 15,200/-. 

\ç\  \Av\c 	'c\D1'(\Of 
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Thereafter from time to time his dejmtation period was extended 

by office orders dated 24.06.2002, 07.07.2003 and 28.06.2004. 

Copies of the order dated 24.06.2002, 

07.07.2003 and 28.06.2004 are annexed 

hereto and maited as Annexure: - 3, 4 & 5 

respectively. 

The person concerned who were appointed as principal in the year 

2000 were regularized. Large number of person appointed in the 

year 2001 were also regularized. When this process of 

regularization was going on, Commissioner, Kendriya Vidyalaya 

Sangatlian terminated the deputation of the applicant and 

repatriated him to his substantive post of posJçç 1 ervide 

the impugned order dated 18.11.2004. 

A copy of the order dated 18.11.2004 

passed by the commissioner is 

annexed hereto and marked as 

Annextire: - 6. 

That the persons concerned who were regularized in the post of 

principal after serving on deputation were also terminated. 

Pertinent points to be noted in this regard is that in the ex.ent of 

termination of regular principal it is stated this appointment as 

principal on regular basis was void ahintio and non-est in law and 

in the case termination of appointment on deputation basis it is 

stated that ad-hoc measure of appointing the principal on 

deputation for a long period is in violation of the constitutional 

provisions. So it is obvious that the respondent authority resorting 

different methods to remove the principals, whether on deputation 

or regularized. Their action is based on extraneous reason - not 

material for impugned order. 

A copy of the order whereby 

terminated the service of a regular 
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principal, who was on deputation, and 

repatriate him to his substantive post 

of post graduate teacher is annexed 

hereto and niarked as Annexure: - 7, 

That the applicant submits that the recruitment rules provide for 

method of recruitment to the post of Principal by direct recruitment 

or by promotion or by deputation /tramsfer and 662/3% is by 

direct recruitment on the basis of all India advertisement and 

33.1/3% by promotion. On such recruitmetnt the period of 

probation is for two years and the academic qualifications required 

for the post. of Principal is Masters Degree from recognized 

university with at least 45% marks in aggregate and B.Ed or 

equivalent teaching degree. The working experience required is 

the person holding analogous post or posts of Principals in the 

grade of R.s. 10000-15200 or Vice Principals / Asst. Education 

Officers in pay scale of Rs. 7500-12000 with six years service in 

the aforesaid grade or persons holding Group B' posts or the posts 

of POTs or Lecturer in the pay scale of Rs. 6500-10500 or 

equivalent with atleast 10 years regular service in the aforesaid 

grade. The age limit for direct recruits is 35 - 50 years relaxable 

upto 5 years in the case of employees of Kendriya Vidyalaya 

Sanigathan and age relaxation for SC / ST and other categories as 

applicable under the Government of India Rules. 

That although the termination order was passed on 18.11.2004, the 

copy of the said order was served upon the apjt.oi1 

2911•2OO4: A large nimber of applicants approached before this 

Hon'ble Tribunal by filing application under section 19 of the 

Administrative Tribunal Act, 1985 seeking set aside and quashed 

the impugned order dated 18.11.2004, passed by the 

Commissioner, Kendriya Vidyaiaya Sangthan (KVS) That. on 

24.11.2004 & 25.11.2004 this Hon'ble Tribunal passed an order 
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whereby directing the respondents to maintain status 

30.11.2004. On 30.11.2004 this Hori'ble Tribunal extend the status 

quo till 04.01.2005. 

A copy of the order dated 25.11.2004 

passed in Original Application No. 

290 of 2004 by this Hon'ble Tribunal 

is annexed hereto and marked as 

Annexure: - 8. 

\J GROUNDS. 

The respondents ought to have given a reasonable opportunity 

to the applicant before issuing any order, witich is adverse to 

his service conditions and thereby violated the cardinal 

principle of audi altarem partem which is the basic tenent of 

Administrative Law. 

The respondents ought to have seen that as long as the 

recruitment rules are not amended the appointment given to the 

applicant cannot be withdrawn. 

The respondents ought to have seen, that any amendment of 

recruitment rules is prospective in nature and cannot be 

permitted to be given a retrospective effect and therefore, even 

the recruitment rules are amended / modified, the services of 

the applicant cannot be disturbed. 

The respondents ought to have seen that the Minister for HRD 

is only a Chairman of the Board of Governors and therefore, 

acting alone he cannot over rule the decisions taken by the 

Board of Governors in their 65th  Meeting conducted on 

19.03.1999. The respondents ought to have also seen that no 
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retrospective effect can be given to such an illegal and arbitrary 

decision and dIslocate the applicant herein. 

That large number of Principals on deputation basis, were 

regularized in their substantive postin phased manner. When 

the process of regularization was going on, the authorities of 

Kendriya Vidyalaya Sangathan arbitrarily resorting an action by 

terminating the Principals who were appointed on deputation on 

the pretext that these appointment were made in violation of the 

constitntional provisions. The action of the respondents is 

arbitrary and violative of Art 14 of the Constitution of India 

wherein the right of equality before law is provided. In the 

guise of protecting the equality of opportunity the right 

available wider Article 14 of the Constitution of the applicant is 

being disturbed. 

The respondents ought to have seen that the appointment of thç 

applicant was ratified by the Board of Governors in 65th 

Meeting held on 19.03.1999 and therefore, the order of the 

Chairman is illegal and the said order is proceeding on an 

erroneous presumption and a rather misleading ground that the 

appointment was done by the Commissioner and therefore, the 

Chainnan has got the power to review the same. It is most 

respectfully submitted and reiterated that the appointments were 

ratified by the Board of Governors and as such the Chairman 

being port of the Board of Governors, he alone cannot take 

decision singly as Chairman without the convening of the 

meeting of the Board of Governors. Moreover, assuming for a 

moment but without admitting that the Board of Governors has 

consented to the decision of the Chairman, the same cannot be 

given a retrospective effect to cancel the appointments given to 

the applicant. 
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The respondents ought to have seen that the applicant who are 

recruited as per the extant regulations and having worked for 

more than three years as Principals and the impugned order is 

nothing but an attempt to deny the principles of natural justice. 

The respondents themselves offered the appointment to the 

applicant and the basic minimum requirement of a reasonable 

opportunity being denied to the applicant shows the vengeance 

that is being exhibited towards him with utter disregard to their 

employees. 

The action of the respondents created severe damage to the 

career of the applicant, he could have applied in some other 

organizations had they not been appointed as Principal in this 

respondent organization and it is now too late in his career to do 

the same, and irreparable damage that is being done by this 

arbitrary and high handed action need to be given a serious 

consideration by  this Hon'ble Tribunal. 

The applicant may be permitted to urge other grounds at the 

time of hearing. 

DETAILS OF THE REMEDIES EXHAUSTED 

As the applicant has challenged the legality and correctness of the 

impugned order and has prayed for setting aside / quashing of the 

same, he has not submitted representation before the authority as the 

same would not only be futile exercise but also render his challenge 

redundant. 

MATTER NOT PREVIOULSY FILED OR PENDING WITH 

ANY OTHER COURT. 

La\ 



The applicant has not filed any other case / application in any other 

Court / Tribunal regarding the present matter. 

X. RELIEF SOUGHT 

Under the facts and circumstances, the applicant prays for following 

reliefs: -. 

To set aside and quashed the impugned order No. F7 - 7 

/2002/KVS (Estt - 1) dated 18.11.2004 issued by Respondent 

No. 3. (Aimexure: - 6) 

To pass such farther order or orders as this Hon'ble Tribunal 

may deem fit and proper. 

Cost of the proceedings. 

XI. INTERIM ORDER PRAYED FOR 

Pending disposal of the present application, the applicant prays for an 

interim direction to the respondents not to give effect to the impugned 

order dated 18.11.2004 passed by the Cornmissioner, Kendriya 

Vidyalaya Sangathan (KVS) (Estt. - 1) and or pass such interim order 

/ orders as may deem fit and proper. 

XII. PARTICULARS OF THE POSTAL ORDER 

Postal Order No. 	20G135701 

Dated 
	

01.12.2004 

IM 	 - 	50/- 

Issuing & Payable Office 	- Guwahati GPO. 

r19  
/ 

XIII. LIST OF ENC LOSERS 

1. Paper Notification dated - 24.11.2000 

2. Appointment letter dated 12.06.2001 
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Order dated 24.06.2002 

Order dated 87.07.2083 

order dated 28.06.2004 

Impugned order dated I8.1l2004. 

An order whereby terminated the services of a regular principal 

who was initially appointed as principal on deputation and 

repatriated him to his substantive post of post graduate teacher. 

Order dated 25.11.2004 passed in O.A No. 290/04 by this Hon'ble 

Tribunal. 

n6 
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VERIFICATION 

I, Sri M. Krislma Mohan slo M. Munaswamy, aged about 46 yrs, by 

profession service, resident of Imphal, do hereby verify that I am the 

applicant in the accompanying application. I am acquainted with the facts 

and circumstances of the case. I hereb y  venfy that the statements made in 

paragraphs I to XIII are true to my knowledge and that I have not suppressed 

any material facts. 

And I set my hand in this verihcation on the 1st  December 2004, at 

Guwahati. 

¶1 
Signature 
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Lrrrirlrrylrnlslf Nr;rv:; 13 .- 24 Nnvcndr:i2Otul! 

KENDRIYA VIDYALAYA SA14GATHAN, 
NOTICE 

Appincation, we Irwitrret Isa trmepwing limO pzrrrrrts to flU lip tim most, at t'mirtCiprmiS inn KerrdriyrrVidyrmlayns in the say r,:5ie i - I 

Rn, 10000.325-15200/- byf1almsJo dvpuriian fmisio trorns rummorrg:t iiroo serving ttno Cotmtnirl/Staio/Sormtl Oc;t I 

Atjf.onomottt Organiaatio 0 and'C,B.S. , atliliit"2iiooisand also for diracl rocrutijrtvrtt ho. tilt up tire track;o -.l 
vicnncie, of Pmrcipala tot Sb/ST fuutitiing tine fotioiving conditions. 

Age : Shoufd not exceed 50 yeats on tIre tisam data 01 roceipl 61 tire rpplicrntioit. (flylaxablo for  
Defence Po,sonnot'Gevt. sorvants and Gmrlayn'vss at l(VS.) 115 pun ruiU 

ErsoenUst Ouuilflcationa : 

(I) Atierist 2nd Class ftrssrons Degree (45r'. mianks And afroco conzbrtervd as (?quivahn:.) Is Mathisr:ralk s, imIrVsI.5 
Cherrslstty. ZoIogy. Barmy. English, Hind, Samrshmil, Ilixtoiy, Geography, Comrnmanc.ir,omica/PoiIUri.I f;cluiurn-
Cocnpniter Science/Ptryslcat Education/Music/or Fine Ants. 

(U) A Oeoe on Post Graduato Oe.grec'iDipbornsa in Tc'rschinq!Education. 
(iii) AIjoast to y.-us euponiensco in Educalloh,st lnstiiuiioris inciudinrg ottoast 07 years :.rl -::ng oxpeninnca ub Satritir 
Secondary or Ihiqtran levels In recognised Institutions and nhinsirnurnr at 03 years espsntencr n educational or! .,irririnritkrrr 

ExperIence in Educauonol admInIstration Is dctrned its under  
As Princlpai/HoanrasIen of ma High Schooiil4igher Secondary Schooilinter Cotieqafrsgnoo College: OR 

As Vice Pr.-nciçal otaHirer Secondary School/inter Cotlape/Dogron Coltogofltrnad at Bojstf. ii a Oorea l;4liu2v, 
Univebsity Teacheqs l'rainbng Coilopa: OR 	 - 

As House 0.tasnw in Pubhic/Sainiln School or as OIlcan in Annry Education Corps: OR 

As n V'rcePrtrscip.'mt In a t(endriya Vidyotaya for 00 years or ntoro; OH 	 - 	- 

(n) As Vice Prksclpnrt And& POT In Kondrbya Victiyabcnyas for aUaisst 15 years; OR 

(I) As V'.co.PiIncipai 	 POT In Kenrdriya Vldyaisyzss for ottormat 10 yearn In case Ci those who have pass...! 
DeoarUmaontimj Eoiniazstion. OR 	 - 

(9) As '/wcton of Hostol In a Kon&iyaVictyatayrs 

Dentc.bl, : 	 - 
(I) Working knowledge of Ifindi and English. 

fi) Expeeience is oogzusizirrg Games and Soorts and Co-cunnicuiar ocivitieo. 

Note : In case sutinclent nunroor of SC/ST candidalax are not torlhcoming for titling backlog vacancIes. Ifro ccmpatarrt 
euthority corn consider reiriritrag ndn,Inlrtuattve onponimmrtca to Use toilowlrng extent 

5 yeats o.rcotmonnI eeprmrionce Including 03 years faacirInng oxpuninirco at Sorrtor Socond. -rry or Iliglrar lo';oI it hoccqniscJ 
Irtatiiu8oqs and 02 yxats esportence In educational admitilsllation. in case of exIsting Posf Gmaouore Teachc-ra and O'ku. 
Principals in Konxbiyrr Vndyrmiayo boionrging to SC/ST corrrrnsunily who have nenctenod tO yomus of service no POT rrmrdor 
Vico-Pok-scipiit risquined n&ninistiotivo oxpontence will be relaxed ottogeUnar. 

How to .ppby 
App6ce5orvs coiripioto In All respect as per profonmis given in the Aririoxtrrn rs!orrg wIlls iritoated coptoa of corUScates, nrc', f 
shoots mentioned lirerein, one soil ricidmonsod post card and Dennrrsrrd Draft of Rn. 200/- (Rupee, two irunxticd onnr,) Orient: 
in favor, of Kondmiya Vmdyaiaya Ssngrslhsn, New Delhi stnoutd be oubmnitted, in duplicale. to the AssIstant Com:nlrscrier 
(Admnn.), Kerfya Vidyrmlayn Samrgnthers, 16, tnsiifulionrni Arise. Stratreed Joel Slngr fabrrg New DoIhl-110016. - 

ApplIcations ooatiy,  fyped'wniiten. In tine prescribed proborrna, on white paper only, on or-n side of Ore paper In doutln 

space (il -rn sIze of paper strotnid be that of toolocap size (21 5 30 ems) we acceplrm':',. Canrdidotos servIng In any 

iecorixed Instibuliorcng3rnizestionsfAIJIonomous body or Central/Stale Govt. and ClOSE ahtillisied +2 Sclrooi nr:3sl npi-y 
Tivonighi Proper Ctrsi-rnoi. Applicatiorns tlrrougtn proper ctsrmnriel will be entertained only hi ilrcln rime recotvn I wlllrtin two 
weeks allen the last date. However, cmanclidales sirould aernd ran advance copy (along wi;- '--- rairrand Droll otIs. 20W.) 
so on to reach Asslstwrf Comsml,sloner (Adrnsrn.) at the msbovo nnerrilonred address, betona the inol dab. lli-,so edoenice 

applications wilt be considoned provisionally oubject to tire CondiliOn that Une lrplriicaticrrs hirrorrgbr pnopen ctnsirjmot nra 
,eeived wilhln two weeks oIler ttne list date. SC/ST/Essm'rvlcerrrerr/PirysicaUy Handicapped trio exempted from ir.qrnrur.i 

of Fee, line En-senvicenren cnr5ldat's who !avo alroady joined Uris Govt. job are not errlillad for tee coricesclorh''oa pitt.! 

by Cash. Cmossed CIreues, Monoy Onders will not be -recopied urrder any circumslrrmrcuo. - 

LAST SlATE FOR RF.C,lPi OF At'i'LICATIOlIS IS 15111 tJliCU'?,tllEli, 2000, 
ln,t,uctle,m, to the cenr4inhnte 

Tine t.:escmibed esrentiirt qurnlifls.ltions are Use mirrimure arId intone possession of the sane does not Qrrtillnr 0 ciurlimi'r;n 

be cc'Jtod for wnitlta tesilrnrerviow. The K.V.S. may at its cticcnotiorr to frotri a wri!tirrm bent. and call tine candidates lot 
artery/nv orn urn bozrn of ineiii p05/1km art tilt, vszsirrirrahiorr. ' rn nirrclzicn of tire K.'J.S. in this rcgsrd Irnll be brat rd 
b/mating No comnesporidance wilt be amntertalnrrrd In Uris negard. 

Deparbirermtal cmrrrdictstoo belongimrg to Sin Korrdriyzs Vidyabryas luitilling the prescnibod quafllications otc. lain dowmr tar 

tire post may apply Through Proper Cinisrmnci. 

Terms and Conrftttomre 

(i) Tire employees of Control/Stale Semi Govt Autonomous Ongrmrrinatiorrs and C.13.S.E. au/Haled o2 Sctroofs reco/ir,Qrt 
by fIre Govcinnrrrenrt whiclr have facilities to release Its erirptoyeoo on ctrrlruiatiora basis orn ielelnlrrp lien ores eligitrte no aerrrl'j 

(U) The taint at deputation stratI be live years rind will be govemnea try use euisdng insIrucUon of Urn Goverrrrrnenf of trrrii, 
rotating to depulatiorn The KV.S. reserves the n/gilt to nepaiiatv the service ala deputcmtionist At any time oven bvtono tie 
completion or epproved deputation period, dr'pnrrdinrg upon lireir perbormnrarrce, wlllrout assigning any reasoner. Furilrer, tirc 
appointnnrensl en dopuumtion basis will not conier.arry right, or the carrdidame. Ion pnrnnzrniant ribOomption in the KV.S. At mV
time 

hole 	(I) Appticrmturrs it not received In duplicate strati be nrnjecied. 	- 
(ii) incomrnplale applications slraul be rejected 

(iii)The d.,te of eligibitily in nil respecis slrahi be tire last dale for subnn?sslon of tire npplicatlon. 
(iv) No csmnor.ponrdence In urIs regard strati be nnteilairrwl. 

KENDRIYA VIDYALAYA SANGATHAN 	 - 
APPLtCAIIO1I FOITTIIE POST OF PRII1CIPAL 	• 

(TO BE FILLED IN BY THE CANDIDATE IN buShIER O/VI4 HANOVIIITII4G) 

DEMAND bRAFT fIUf,lt.IER 	 ___ DA1ED 	 FOR RS.  

V/NETHER BELONGS TO SCHEDULED CASTE/ 

SCHEDULED TRIBE/OIlIER BACKWARD CLJISS/ 

PHYSICALLY IIA1IDICAPPED(EX SERVICEMEIl 

(Nature of the CasterS/be to wiricln belongs Altonlect copy at the cortil/cate morn 

tire Conmrpelnnnt Armllrority sltould be omrciosed) 	 - 	- 
1. 	NAI.IE 	 . 

• 	/ 

Space for (IN C/iPi1/iL LEI1EI1S) 

2 	SEX 
Po.nopott ,Ie 
Phologrepin _________________________________________ 

(V/RItE '1,1' IF IIALE AND 'F' IF FEitALE Fonni Is liable ttr 

- 	FAIHER'SflIUSBAIID'S f4At.iE 	 ' be rejected 

(Iii CAPiTAL L61TE1IS) WIUroUi 'rholo 

DATE OF TIIRTII 	 ____________________- (ilt CI-IITtSTIAI4 ERA) 

(00111 IN FIGU11ES AND 114 V/OtlDS) 

AGE AS 014 	 VEAI1S 	 l,10t411-IS 	 SAYS 

S. - POSTAl. AHUIIITSE (lii CAI'IlAL TEllERS) 

( n) I'errrmanrrirf __....__._-.- --------------._- -----.-.- --------- .. - ---- ..... 
1114 CORN  

- 	(b( Pmeerrl Acktresa 

____________Pill CODE  
Conrt/elreIl i' - n prilir 77 

 

Eslt.5142/2000 

Governñiont of india MInistry of Home Affairs 

Office of the Direätor of Census 
Operations, Kerala 

CO Cornpfox, Poonkutam, Veltayanl (P.0) Trlvandrum. 695522 
if is propmocj to till 3vacont posts of Peon In ho scala of pay of Ho. 2550-55-
2660-60.3200 for H egionsl Offices to be sot Up in state In connection wilir 2001 
Census for a period of one year initially. but likely to be continued therelter 

ttnN furtlror orders by transfer on deputation basis undor the Diroctorafe of 
Census Oporatlons, Kornia, Tfrlruvannnihpuram -22 from omorrgst suitable 

officials of Cenfrnt/Sfnfo/tJr Govt. doporlments according to their eligibility con-
ditions AS  morrllorred below. - 

Name of tIre Post Scale at Pay 	No. of Posf a 	Eligibility 
proposed to 	conditions 

be filled 

Group 0' 	Ho. 255055 	3 	 (at Oil iclals of Contrail 
Penn 2660- 60-3200 - State Governments 

holding analogous 
posts 

(b) Middle School 
standard passed 
recognised school. 

 

The pay of Selected otilclals will be regulated with the Inslructions confainedln 
tIre Dopti. of Porsonnal and Trnlnlng CM No.2112/57 .EStl(Pnrt II) dated 
29.04.1008ss omorrded from time Id time. 

Applications of otficinla who are eligible and wilting to be considered for ap-

pointment by transfer on deputation basis and relieved immediately alter 50100. 
lion may be forwarded in prescribed pfolorma as per Annexure-1 olorrg with 

theIr Vfgttrrnco Cfoerbnce Cerilflcafe so as to reach this Directorate wf thin 6 
weeks from the date of pubtoation of this advertisement in Employment News. 
The officials who volunteer for the above post will not be permitted to withdraw 
that r narrro later. 

I. Nenro: 	 ANNEXURE-f 
Oslo of t3irfh 
Educsflonnl and of her Ousfiflcatlon: 

4, Data of Entry lnfoGovernmont Sorvtco: 
5. Oenfitrrnllofl of the post hold at present 
0. Dale from which fire present post Is hold on regular basis 

7. WliattrOi PermsnenVOuagl pormanonf./Tomporery 
6.Wlroffrar SC/ST 

9. Scale of pay In the present post 
lb. Prossnf pay 

ft. Details of Experience 

- 	Period . 	 Scolo 	 Nalure of work 
Post hold Frorrr 	to 	of pay 	 dono In dntails 

Dais: 	 Signature of Apphicnrrt 
CertIfIcate to by given by the Head of OffIce 01 the Applicant 

tills certitisd that the parlicufars furnished by the otliclats are correct. 
2.11 In certified that no disciplinary case is pending or contemplated against the 
appficart and frelsfre is ctenr from vigilance anglo. 	

HEAD OF OFFICE 
dv1, 3111 .106t)2000 

1.1134/It 

IN Railway Recruitmont Board 
South Loilngudo, Socunderabad 

No. RRBISCICI659I06104199 
DeclarIng the wrttles examination result of App. Junior EngIneer (P. Way) 
GrIt-Cal. No. Oil of E.N. No. 04/99 conducfod by Rsftwny Recrutfment Board, 

Secunderisbad on22t02000. 
Hott Nurrrboro 01 candidates who have provisionally quslilied In the written ax-

amfnstion conduclad by the Railway Recruitment Board. Secundorabad on 
22.10.2000. for the posf of App. Junior Engineer (P.Way) GrIt Cat. Ito. 06 at 
Employment Notice No. 04/09 ore listed below. 

Heft Numbers - 29 

11140249 	 11341546 	 11510449 	11541489 

11240073 	. 	11341994 	 11520295 	,.11810062 

11312463 	 11342005 	 11520576 	11620038 

11340076 	 11342100 	 11540843 	11620043 

• 	11342191 	 11540873 	11820048 

ff340254 	 11342327 	 11150189 

11J41Jtr31 	 11342732 	 11541396 

t131r'2 	 11342765 	 11541429 
Total : Twenty Nine candidatea 

4 concliclaIns bearing the above roil nunrbars isle required to altond the 

oliico of the Railway Recruitment Board, Secundorabd on 08.12.2000 for yen 

Iicatlon of thoir oilgirrsf certiflcatoa In support of ihoir quatiticaiton. data at birth. 
caste, and all othet refevont records monflonod In tire lndividuaJ Intimation let 
for, which trio botng sent separately. The candidalos belongs to Es-Service 
men category are required to produce their service discharge cerlilicate, and 
other retovont documents at tire time of veriticalion of corUScates. 
Wbiio ovary core has been token in preparing the above result, the Railway 
Recruiianerrt Board, Socundornbod reserves the right to rectify the errors rind 

omissions if wry. - 
C hr ,Irm on 

Railway Recruitment Board 

EN 34136 	 Socundorabad 

sing. Milling. Wire -cut EDM & CAM covered in Singlo course with 
arm mactune concept. proqranrrning & practicals or lrrr,rrcr F. 

procluciicrnCNC Mirctriirçs. 
inn 110#2 & obove, tinctuciirnq Mechanical UI.!  0M1 #1.1.1. & Slrmnienrrv 
etunlyinrd these courseR. 'I'or Siltr 102 candidates additional 
Mechanical covamago iv given lit CUC coimmsir  

esrinr on roth D.c. 2000 P. 10th Jan. 200 ,LLLLLIU .l!1II!I 1 I* 

trnhirr,rmtlee b,rrcirn,e & apphlcrtlarr mmmv can be cnileciod ,ni5orinlly tmeø or cent 
or imy srrtdlrrg a oolfriddrossird& ri.3l- slnrped envelope. HoarelAe,mltahle. 

CO• CAM 1ECHNICS (CNC CAD Traiaieg Centre) g  :43511071 43S3005 
II, ttAM*hIAIIIAN STREET. ix,., M,t'mb.t.imn R.IIWay Sm.eont.  execap, ChiEhitiAI.17 

Enroll: eIdC.mEshh.n.h 

EN 34114 

0,  
: 



IUJ rr-10rt1uNnL UtJF/Ltl-ICAIION: 

Esruartnation (lourd/Ijoly. Yeas Masks 
Obtained 

Max

Marks 
F'ercan 

Logo 

13.T./LT. 	Thooiy 
BEd. 

Practical 
M Ed. 

Ph.DAI.PhT 

Any otisor course 

7. TOTAL TEAC1I114I3 EXPEDIENCE 

S 	 Nrrrrnntl" Name of the Post Scale at 
j 	From To 

Institution Board to which 
Attitiated 

Held pay and 

I 	basic pay 

o. it) PAL AOMINISIDATIVE EXPERIENCE 

suMrrThvfIp1 *c 
 Aoolh 

9 	Wtrettrer passed Or-p:rr bnr.ntat t!uamirrxtio,r It Yea, I/ussr' inifficite tire year. 

Also attach a rc';ry of tire iitor  

W. OTHER VITAL ltirollt.tAl OIl 

(a) Name & ArId •'s a ill 11w iristilrrlron wtrere working 	 - - 

(t,) Wlrot.trer tho institution Is Govt lAidod'Vvt  

Wtrotiser the irrstjiutir.vr Is Rosidanhat/t4on - reidonUai 

The level or lire i,rsiilutiorr i.e. UirtO class 4JX1IXII .  

(o) 	Prnscrrrt pool lurid  

(I) 	Scale ot tray  

(Applicants working irr liar Sarrqsttrarr roust Indicate tire pool hold by thorn in their parent ro.arsization) 

Whotirer  

Date si,rca lurid  

(I) 	Corrrplatt' brrrak-up 01 file scaie of the post  

UI 	Present basic Pay 

(k) 	Date 01 xrrirornrrrrrrrrtlon trorrr preserrt service 
(I) 	St.rto your rrsn0rr-1 tonguo  

(or) Natrve Drvirir.t S State  

Nearest Railway Station  

Lxriguages you can tiuontty 

(I) Seetsir 

(ii) Write  

(hi) Read 

Piolerence of SLob(s) for posting 	1.  

Wtrettror nra, riw0rrrrrsarried  

Wlrettror the alroJse is entployed  

(lrrrJrcio the dosigrration arrd c-snrptete address 01 empioynr) 

(a) Any otlrnr lr'ir'varrt lntotmtrori __ _ 	- 

II. Nasas wad address or 0,0 tlotievirrglControiFng AuttrorIty 

(Give Ore torrrplete address wilts PIN code). 

DECLARATION 

ar'lerrrrrly declare ttrrat ttrrr rrt.,torrsoats nrado by ore tire correct to the best of ray knowIeckr.v arrd turbot 

I hrrva lead an tiro tar nra A corrrttiions itrorouçttrly find also clearly rmnder stand that in tire riverri of riry OYT'&rrtrrrnrrt  in Hr' 

Eargotiran tray aorercr's tori lrrrblo tolan mnpwblatertitarrrrInatod willrorri notice. arry tirmr r.trrrirrg Vie service, it lire krrepsirn7 

inIormatItes tiny part Uror not tumnislred by cars Iiound lobe wrong or suppressed 

PLACE 	 (Sirrtire of tIre CarsdIrrrto) 

RAPED 	 . 

FOR 052 OF THE FORWARDING OFFICE 

Home of the Oltrce_.._ 

and address  

PIt') Code  

(Plomue 91va complete address) 

liii costitiod Itint the aNrtircrrt to workIng as cm 	 sInce 	in this trrntrtution. wlrlctr is 
Government/SemI Government/Slate Govk/Govt tecognized/Autonomous/AidedT'rivate and that entries made Isp Vrr, 

eppliconi have been Iourrd correct on veri1aUon from his aorvice records. 

No Vigltazrce/sctptirrsry case Is pendlng'coniernphrtod against htmilrer at the have of rrpptrcatr'srr 

Place 	 Signzrture 

tlzrrrse  

Ejala - 	 Designrstron 

Seal 

tSrgltatur._ 

bbAL 
II' 'a r'trfrJ by flr.irrg'AppointJnçp'60t1ipet0flt Authority) 

Ii 14 34 rtlt 

II, 

Dada 

• 	0 

Arkt 

,5,1 

1(0111 piItt(( 

ACADEMIC OIJALIFICATIONS 

.Tr Boord/Univ Year 

sc/Sr. Sncl 

0091 

 InaUo 	- 	Subjects 

trrlo:nredrrrto 

alØs S P09500 

11;,, T 
ers Doproo 
ont Mntori 

So 

.1 News ItT -- 21 t'Joverpsber 2000 
	 -va-- 	

27 

INDIAN S'1'A'I 1 ISTICAL JNSTI 1I'U 1FE 
203, 13. 1. ROAD, CALCUTTA - 700 0:15 

Appii,attions are invited for appoitrtrnont of onto pat., ly 
temporary projccl-Iirtked Junior Research Fellow in (It 
Geological Studios Unit of the Institute to work in the DST-

handed project orrtitierl "Dottasitiorai mttotitn of tho,  Saiputo 
Gotmdwairn surcorsion : ttttjir spatial ;rrrrl luttipotal 

variability in ret at ion to ba sitt Icc totmic ." 1 Ito plOjoct will 

romein valid Tilt Septembor 2003. The lotiowottip carries 

usunt stipend, HRA and medical tacilitios as per the norms 
of Itto lnstituio. Qualification : Essontial-M.Sc. In Geology 

or equivalenT: Desirable-NET or GATE clearance. Howovør, 

those without NET or GATE qualification may also apply. 

AppiictaTs will be called to appear betoto an interview 

committee. Typed application staling a. Name & address, 

b. FaThers Caine, c. Date of birth, d. Qualitication & 

experience along with the photocopies of teslimonials 

should be sent to Director, Indiara Statistical ttrs(ilute, 203, 

R.T. Road,Caictrlta-700035 so as to roactt his ottico witlmirm 

two weeks of pubticatlota of this adverTisement. 

Applications can also be sent througtt e-mail at 

directorwwwJsicaI.ac.I,r. Covering envelope should be 

marked "Al'PLiCATION FOR JI-1F IN GEOLOGY". 

DIrector 

Et.s 3.t/4 

/ --. 	.. 

Bharatiya Reserve Bank Note 
Mudr- ati Liiiiited 

tiuscrve t3:rink of Indli llmnittinrg 

31d Floor, 1068 NtUinnlhUraga Road 

tisrrrgznionc-5130 OUT 

/-\ Challenging Career 
Who we are 
\,/0. Biraratiya Rosorve t3trnrk i -iota t,tudra,r Urnitad ienott.lLi. arm' a wtrotiy 
owracd subsidrary or the iir'setve Bank or irrdi. \','p havc mnsi.ahistred lao pnirrt. 
irri prasses. ornn' it l.Iysorrr amid lire oUnce at S r/' 'ciii. We ln;rvo cur Corpomnim 
Olirco at B.nrrg:niora. 
ti/hat we do 

b/a are rospoimsitalo tar a sovereign, prodri:t. V,'n vtint irrdirmmt Danknotnas for lIre 
Nenmve B -oak 01 india on 'slate at Urn' nrt trarrkrroto psirrlimmq nrrmclnines. 
Whom do we rrs'r'd 

kin, sir e hr ncd of a G,'rurr ni l.ia;rtrrtr'r lu bra 1'osir''J at airy 01 otni irttmL1ii,rnrorrth 
'nt i.lysOiefSaiuo,rn/i,arrrj -rlcr,. 
'/hat nno We iookirrq for 

We we looking nor 0 151,-level soit.rrrot1vrrtnd Indroteod noctrincrat br't,vr,or'n 45 
and 55 yen,, of 000 (eon nrnlaxrniorr is avaital4tn to /C/ST aird OUC carrirdatos 
as per Govt. of India gui'Jmrlvrrs) with aIrpropi iate baclsgmoumrd, htm -iirmg mnrarragod 
large industrial corporcnieo or public sector urrdrmrtskings wiltr not loss Cern 20 
j'oass enporlerrce Of wi/ctm to-IS penis niust be at Soirion Mrnapernncirt level 
pr eta: rrt4y wiiir tlror otapIr ovlrosrnre to a cornrputrrr ied onrvlronrrrrarmt will capon-
orrco In Pmoductiorr -riarrrrIrrq --Cr,mrlr ol. i trrrrrarr Resources t)avnioin:rrvnt, ISO 
900 t 2000 arrnl irmrirrsirirI ilmnlaliorrs. 
V/hnat do we otter 

We otler one at tire best lrackages tmimronrg trublic sector urnd-smt.slrinngs in lrndia. 
Whet you ncr, to do 

it you mrs the persorr raster' inrokirrct tom, ruslr your det:rllr'rl CV wlltrtrm tS clays 
to the Man,airrg Dirn,cto, ci tire rrbavo diver, actdrasu. 

EtI 34/114 

SANJAY GANDHI POST GRADUATE 
INSTITUTE OF MEDICAL SCIENCES 

	

y 	flnnnbarnlj float) Lucktaow-226014 (UP.) 

r: 
 

Fax 140. 91-522-440973. 440017 

	

,,.., 	ET'AtTX • 91(522) 440004-9, 440700, 440800 

Erriall: nnsarttscgpmji.nc.trm 

Advt. No. ACAD-7/2000 

POST M.D/MS. TRAINING PROGRAMME IN 
MEDICAL BIOTECHNOLOGY 

/nininlncOlioint are irrvitnnl moms ln-sorvicn cmrtcllrlzrtns for tIme DOT slrormsoied - 

post M.DJ51.S. trainirrg proqnennmrrn In l,tedicnl Biolecirnotogy at the Depart. 
renal at f,tedicat Genetics. SsnJtry Grrncttri Postgraduate Irrslituto 01 Medlca.t 

Sciences, luclmmmow. 'lire training poriod Is for one year winds lrncludva sCud-
lured course and rasearcir projeci imn Molecular blobocry notated to Medical 
Genetics. 

Ttrrr Inatorested carrdrctatos with M,R,41,S. degree or c'quIvzrir'iit in airy rnaedi-
cxl sutrjrmct recrng'nlsod by the t1Ct slrouicf cubmnrll thoir appticotinnns ltmnougha 

pmoprmr clncmrrrmei on ptaira Fairer  aiorrgwitlm tirrrin ccrnriniotn lmio-drel.,. It should 
tre duty recormnnrerrdad t Iorwnmdrrd by tire sironsonirrg  inslit'otiorm. The rmtipil-
cation ttnoutd lrrcludr, iritonnnaliorr al,crul baclrprounrd axpenlerrcmm In limo ntn-svn 
ames, wallablit lircililes In tire dalrnnr tonorri it. tire tmrstilrnlion ot the nppiirarml 
and two popes write mrp of triO raasorrs In rrrrdortrmke lies trtrirrirrq arr,1 irno-
posed pl5rms. 

lIre carididabes will he required to aIrperu Inetore Urn Seimnctiamr Comntrniilee 

on Dncoertmc'n 21, 2000 at 11,00 ann. at the Cornrnniiiv'a Rormr. Attrnrirnislna-
two Block SGPGIIhS, Luckracrw. Carrdidta sincuict rrotr' that lire tntrimnimmg 

pmoprwnanme would be started from .imrmrrzuy I, 200t. lire srmlactr'nd carmdi-

dales will be prtid a liuiporrd 01 Ra. 0000'- irnir nronallr  InIUS titlA and a ttairritrg 
tnr# of ITs. 6000/- per onrmrumnl will Ire trayoj,4o Iry time candidalnr. 
The trpinilcationo strould rectm On Dormin, SGF'GIMS, Lmnckrrc'w-226014 (U.P.) 
lotact by Dacr'mrrber IS. 2000. lIre crmrnctrdates may cmtso nomad thai: Bio 

d.-mta ntonrgvoilh taquiaitn lrriorrnmsliomr to tire Head, Dapartmnrent or Medlcnmt 

Genalics, SGPGIMS at 1-nx Ho. 91-52-440973 or n-malt ssnCsprpgl.ac.in . 
davp 1309(20(2000 	 Director mu 

. 	•----- 	- 	- 	- 
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'KENDflhyA VIDYALAyA SANGATIIAN • . 	(ES1.II SErIou) 

	

• 	 • 	 . 

0 	
SPEED POT 0 0 . • ;  

	

• 	 : 	lB - INSTIt rIou,tj 
S!IAHEEIJ aEET SINGU HAflG 
N. DEVil - 1 1, o o i 

0 	

DATE: 

THE ASSISTANT COTh1ISSIONER 

• 	 KEUDRIYA VIDYALAYA SANGATHAN 

REGIONAL OFFIC. MUMBAI . 
...................... 

SubJ ect • Appojtmeflt . f Shr 
lIT Powa.j 	

- .......... • . . . 	
to the Post of PRINCIPAL in Kendrjya 

	

-. 	.. 	
.  Vid

yalaya'Sangathan by transfer on DEPUTATION BASIS in Pay 	o.f Scale .: 	,• 	 .. . • 

	
.:. .. 4 	 ................ 

Sir/Hadan, 	 . 

j.On the b&e18 of the reQommendatjon of the. Selection • Committee 	the competent 	authority 	has Spprovêd the 

	

Pójntment of 	 .. 	

. as Principaj in KVS  
15200i- 	 of Re 10000 - 325 

efftfrom the date he/she assumes the charge of the po. 
HIc,'Ijer deputatjo in KVS will be initially for a period of ONEYEAR or till further orders whichever Is 

earlier. The period of deputation can be extended on year to year basis for a  
Ie/her 	 .maxj 	erjod of 5/yeara deendjng Upon Conduct 	and 	performance 	and 	adminictrat-jv exjencjes 	The Sppolfltment will be 

deput tjo tez'rne. ' 	 Overned by.  usual 't 

2: fl. lie/She 15 POèted aSprincipal at Kendrjya V1dya1ay 

HeiShe will have an option to draw ay in the scale 
of the or draw deputatj0 allowanóe us per Govt. of India ordera/ inetructjons on this subject. 

3. 	iH.Icr1ahnaMohn 	
may be informed that this Sppointment on deputation will not confer Ofl him! hbr 

any cl1m for permanent absorptjon/reuiar appointment as P.rIncjp 	
in Kendrjya Vidyalays Sanga'than. Moeovêr, he/she cannot claim for 	

of deutatjon period as a matter 
of right. It 8lbecJearLymjde.td. periodf de put at Ion 	be  

cTfopeOd 	
he/she will be reverted   back   to his/her I.  Parent Offl

on ofl 
ce/fpeder   r'oet. 



Aohan it in, therefore, reueated that. Shri 0l(r1t3hta 
may please be relieved th int10 to join at Jj 	 e 	stru 

	

..... 	
Q 	Principal latest by 30.6.2001 felling which it will be Persumed that he/she 18 no interested In this offer M 	 end this 	 - treated as WITHDWU without 	 offer will be  relieving . It 	 any further notice. 	Befor 

Pending or 	
,ny be 	

no disc1p ensured that 	 linarr Cep is contempfp 

In case it is found at any stage that does not 
S 8 tIBfy/ft1lfil the 	e11gjbjj, 	

the candidate 
COnditI0 	as., prescribed in Recruitment Rules for the post of Pr1ncip 

ou is not clear from Vigilance angle or has furnished Incorrect 
particulars or suppressed any material/information in the application for the Post of  shall stand terminated 	Principal, his/her deputation 

Yours faithfully, 

(V.KGupt5) 
Assistant COflfj33jofler(dI) • 	. For co Mmissioner 

Copy to:- 	 ., 

	

iM.Krjshna MOhan 	T(Eco), 	.V. lIT Pouaj, 

	

e.

He my communicate his/her .accetanàe 	immediately to this offide w1hj .7 days from the. date of inane 
of offer and also report to Posting place as stated 
above by the Stipulated period. 

2 	Th0 Chairman,VMCKV Nq±-2IpIlai  with 
the reQuest to Intimate the date of ioining of 

individual concerned to this office as well as 
Assistant CoInflistonpr, KVS, R 
by Speed Poet,' 	 O,concerned immediately Fax.  

The Princjp 	lIT Poa1 

The Asst. Commissioner. KVS. RO , He/She is requested to intimate 
o 	

the date of joining 
Pot/F. of the incumbent to this ffice Immediately by Speed 

Personal file. 	 06.GUa1'd f1l1. 

Assistant 



'': )• 	 .9 	 •:..•••: ' 
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 r 	 t . 
tEMDRIYA VIDYALAYA SANGATHAN 	

'  
f4 	 ( E t i :i: s ec t  

ft  

18, Institu 

y 	j I 	I 	 o•/ 2 0 0 2 ' 
	

( E s t 
	

Dat 	
, 

. 	: 	:., 	
, 	 ' . : 	zr 	• 	 ., 	. 	. 	 . . . 	 S 	

. 	., 	 . 

., 	. 	f• 	•: 	• 	
• •i 	•• •-•.'•• .;:'• 	 • 	 • 	 • 	 • 	 • 	 ••••• 	 • 	

•• t•.• 	 . 	 • 
I
j 

	

	 t : 	 r 	 OFFICE ORDER 	 , 	 I  . 	 •. .•• 	 •.•,•.., • '.••'-' ••' 	 .•- 1" 

	
• 	 -•• 	

•• 	 ••.•••. 	 S 	 •••• • 	• 	 ••••., •• "•• • 	. 	. 	-• i 	

4 1 	 ji 	 I 	
Approval of the competent authority is hereby 

COflveyedjfor extension of deputation periods in respect ofthe 
' 	

1 	 fol1owing Principals of Kendriya Vidyalayas , ho have been t 	t 	
on deputation basis for a period of one more yeer or' 

) 	 J 	
t)1l ( further ordrs whichever is earlier as indicated against I 	 i 	each,-. 

I 	 SNo 	Name of Principal and 	 Date of £xtension 
' 	

? 

1,ILCHAR 1E(,ION 
' 

. 	 •• 	 • 	SHRI SG SHROTI •,• 
•:. : .: • • 	 . 	 16.7.2002, . 

•: • I 	• I 	 1 	 RANGAPAHAR I 	
j 	

I 	I 	I 	 4 

F
t 

	

	 ,O2 ' 	SHRI SURESH KUMAR 	 28 6 2002' • 	• 	• • 	: 	 . 	
BOKAJAN 	. 	; 	• 	• 	. •• 	 . 	. • 	• . 	••••:•, • 	• 	• 	j:: .. . • 11 	j.c4 4 	.4 	 1 	

I 
03 	 SHRI K SREENIVASAN 	 9 / 2002 DULIAJAN 

1 . 0  
SHRI KN BHATT 	 29 6 2002 NAN RU P 

	

• 	'44. 	•••.• II 

05 	I 	SHRI DK DWIVEDI 	
21 6 2002 DOOlI DOMA 

1 	

4 06 	 SHRI B VIJAYA VERMA 	 10 7 2002 • 	 DIMAPtJR 	1 	 • 

07 	 SHRI E ANANTHAN 	 I  30 6 2002 	 I I1 . 
KUMBHIGRAJ; 	 •: • 	

•:H 	.''i;: 
1 	

'1 	 I 	

t 	
Ii 

SHRI H KRISHNA MOHAN 	 12 6 2002 
LANJING NO2 IMPHAL  

09, 	' 	 SHRI PC MA}IAPATRA 	 26 6 2002 	I 
DHOLCHERRA 	 I  

10 	 SHRI V SHIVAJI 	 27 6 2002 
N01SILc1{JR 

11 	 SHRI DR YADAV 
- 	 29 6 2002 .KRIMGAN..IL 	•••• 	• 	• 	 • 	

• 
1 	 1 	

I 	 I 	
I 	

l 
12 1 	SHRI EM REDDY 	 16 7 2002 	1 	I 

PANISAGAR 

13 	 Sh SM Garg 	 30 6 2002 Aizwaj. 

14 	 Shri RG Das 	 25 7 2002 • 	Zakharna 	 • 

aln •  

• 	 H 



_I 	
t  

. - 	 ...::7 .4 	 N : 	• 	
° 	 ' 	

: 	

: 	 ; :

1p'i4 	 I 
 

I 	 I 	 • 

. 	:: 	 ' 	 . 	.. 	 : 	
. 	' : : 	•. 	 • 	. : 	' 	 ?:: 	• 	 . 

, 	. •':, 	 •tj 	 = = 	.z LL 	: •,•• 	 •• 	 ,, 
it is c1arf,edhere that 	 IAI , 	 cT 

:' • 	 , 	
: 	•. 	• 	° 	 i'•i: 	 .. 	 i;. 	

. 	 ., 
. 	• ; .,: 

A.heperiod?ot4  deputation carbe etendecI' I , 	

4year. 	 airnax irn.üthp,er:iodof 	.. t. :' 
initia1 date of 1 i iaf 

	

1 	
' 	

3 	uig 	cli 	dc >U atl( • 	th 	 ur1 (1hc 
1 - 	 individual concerned 	Princical 	conduct? and 

' 	 c perforance and administrative exigencies of the' 
org3nisation 	Moreoevot, this appointrnenton 

I 	r_ )IJI 	
deputation 	jjjiL no confer ort hi1n/her arty cJaini ta 

	

J 	for peilnanent absorptior/eguJ at appointment as 
;I 	 Principal in Kendriya Vidya1aa Sar1gathan'dwe11 

lie/she c,hould not claim for eitensionoI 
deputation periodas a matter of right  i'.1 	

• 	 - 	
;: 	t 

' 

;t 	
i) 	The deputation period can be curta.1edatYtU? 

I 	 t' 	 ., 	
th(3 sole discreation of the Commissioner  

1Jt'4 	
•4% 	 completion/termination of 	deputation 	pei6d,42 

&ç 

	

	 h€'/she will be reverted back to his/herParen11 
office/feeder post 

02 	 OLliet terms and conditiors of the offer r 

appo]ntment of deputation to the post of Princpalof thee 
iI'UiVl(W 	CU it t.. 1' 	lEfli ii un.l I @rrJ 

1• 	

I 
- 

(V 1< Gupta) 
Deputy Commissioner(Admn & Fin) 	 I 
for Conimisriorier 

• 	 °,. 	 . 	 •;,. 	 1 
I 	 I 

lu 

Copy to,- 

concerned Principal of KV 

• 	02 

 /fi~dividual 

sstt Commissioner, KVS, Regional office with.the 1 : 
• request to . make the proper entry in the. service 

book of the individual concerned with proper 
attetion immediately and also regulate his 
increment which is due for this year under the 

\ 	
provisions of rules as extended from time to time 

	

• • 
	

03. 	
. 	

Chairman, .VMC of Kendriya Vidyalaya concerned.::.....: 

. 	 Education Officer(Vig). 	 •. 	 •• 	 .• . • 

• 	 • 	Office order fi].e. 	• . 	

•• 	•.• 	 • 	 . 	 • 	 • 	 •- 	

• 

.• 

I. 	 •.j,..;<,...,_ 



- 

Kendrjya Vidyälaya Sangathan 
(Estt.I Section) 	 S 

18, Institutional Area 
Shahjd Jeet Singh Marg, 
New Delhi -110016 .• 

No. .F.7-07/2002Kv5(Esttl) 	Dated;- 

OFFICE ORDER 

In terms of the offer of appointment to the 	t of Principal on deputation basis ,approval of the competpe
o
n
s
t authority is hereby conveyed, for extension of deputation 

period 'inLrespect of the following Principals of Kendrjya 
Vidyalay5: who have been working on deputation basis, for a period of lione more year or till further orders whichever is 
earlier as indicated against each;- 

SNo. 	Name of Principal 	Date upto which period and KV where working 	of deputation extended 

UJRegion 

Shrj S.G.Shrotj 	 1 Rangapahar 	 5.7.2004.  

Sh.Suresh Singh 	 27.6.2004. Panchgram 
(Under order of transfer to No.2 Army Bhuj) 

Shrj K.Sreenivassan 	 08.7.2004. 
ARC Dumdoorna 

Shrj K.N.Bhatt 	 28.6.004 Namr up 

Shrj D.K.Dwivedi 	 26.6.2004.. Duliajan 

Sh.B.Vijaya Verma 	 09.7.2004. Tul i 

Shri E.Ananthan 	 2966.2004. Kumbhigrarn 
(tinder order of transfer to Silchar) 

08 	 Sh.M.Krishna Mohan 	 29.6.2004 No.2 Imphal 

Sh;.P.CMahapatra 	 25.6.2004. • 	 Dho].chera 

Shri •V.Shivaji. 	 26.6.2004. No.1 Silchar 
(Under order of transfer to Karimganj) 

Shri DR Yadav 	 28.6.2004. Karimganj 
(Under order of transfer to Kumbhigram) 



-- 	•i. 

:2 

 Shri R.G.Da& 	 24.7,2004, 
Zakhama 	 S  

 .Sarangi 	 28.7.2004. 
ONGC Agartala 

 Shri 	PC Ratha 	 02.7.2004, 
Kunjaban,Agartala 

Shri 	A.K.Dixit 	 31.7.2004. 
ONGC Sibsagar 
(Under order of transfer to Bak].oh) 

 Shri 	S.P.John 	 27.6.2004. 
• Tinsukia 

 Sh.K.N.Roy Choudhary 	 04.7.2004. 
• 

Dinjan 
(under order of transfer to No.1 Jamnagar) 

 Shri 	G.P.Saini 	 04.7.2004. 
ONGC Nazira 

. Sh..Sudhakar Singh 	 25.7.2004. 	 H 	-' 
Dimapur 
(Under order of transfer to EHU Varanasi) 

02. The 	terms 	and 	conditions 	of 	the 	offer 	of 
appointment of 	deputation 	to 	the 	post of Principal remain 
unaltered. S  

Rajvir Singh) 
Deputy Commissioner(Pers) 
for Commissioner. 

Copy to:- 

Individual concerned. 	 ... 

 Asstt Commissioner, KVS, Regional office, Silchar 
with the request to 	make 	proper 	entry 	in 	the 
service 	book 	of 	the 	individual concrned with 
proper attestion immediately 	and 	also 	regulate 
his increment as per rules. 

 Chairman, VMC,of Kendriya Vidyalaya concerned. 

 Education Officer(Vig). 

 Assistant Commissioner, KVS, RO, Ahmedabad/ Jammu 
/Patna for favourof information. 

 Office Order File. 
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(ES77J SECTION; 	

: 	 1 
18-INS77TU77ON4[j?E11, • 	•.. 	 . 	 SIL4JIEED fI.E1' S!A'GH AiAR(i 

• 	 . . 	 NE4'DELHI-11OC16, 

F.7.-7/2002-KVS(Estt1) . 	. . 	 Datcd: 28 . 6.2004. 

• 	. 	 . 	 . 

 

01±/CE —OIWER 

In ternis of the offer of appoin(rne,t to  the post of Principal on deputation 
basis, approval of th ccnpetent authbrity is hereby conveyed for. Cxtensi9n of 
dpuIu1iun pet iud.ir, rspci ufthfuliuwir,  Prirwipula .if.Krsd,iya dyuluyua, who 

• .• have. been working ofl deputation basis, .1 br a period of one ñiore year or till further • 	orders wliichei'er is earlier as. indicated against each:- 	. . 

	

S.No. IName of the Prncipa! . 	 1Kv vAere Working )Date upto which 
I 	 . 	. 	 period of deputation 

 lextended 
f4 AU.... 	 I 1-01  I U.. r-vrc 	 SN Nagpur. 26.06.2005 
02 •ISh. Hernant Upadhayay 	Idra 	 129.06.2005 
03 ISh.A.Thpathi 	 ftura 	 2'L06.2005. 

• 	.0'tSh. CM. Kurup m 	 . jKo.raput 	 _______________ 
flF I,chp.vind r Pr2kh 	 1 	c19. 07.2005 
06JSII(.3hf1iFCiiaiJh, 	 . 	..37 335 
07 !Smt.V.J.PaIlam 	. 	No.3 NAL Bikaner 	27.06.2005 

A 	 I 	 I • . 	 . Nc,1 Akhnoor . 	: 	.28062005 
09 l6h.U.6.Neqi 	 INangjnur . . 	. 	21:6.2005 
in ISmt.K!r2n Ba!a 	 1DN Sh!kr 	 ')7. ')flfl 

IT1Dr.R.K.poonia . 	 ajauri •: 	• 	•.05.7.2005) 
12 ISh S M Crn 	 IRe Rrpik' . .' 	 791; 200F 

' r 	 . 
uu.i.r

r,
Uuii 	 .1 	 9 3RD Pune 	. 	29.6.2005 

14 ISh.M.N.Sreekurnar 	 hNS Valsura 	I 	28.6.2005 
15 

 I'--' I-bo Scngupt3 	 {m Mcnc.kpur 	I 	25.6.2005 
ISh.E:Ananthan 	 ISilchar 	

. I 	2.6.2005 
17 	Kr!mgunJ 	26.6.2005 - 
16 Sh.P.C.Mahpii 	• 	DhukkId 	. 	 25.6.2005 
19 ISh D RYadav 	 KtJmrarn 	1 	78 67005 

u 	 i 	 rmy Bhu 	 27:3.2005 
2llSh.D.KDrwedj 	 Dulibn 	• 	. 	26.I5.2005 
22 Sh.K.N.Bh3t  
23 injrInIv,asan 	 Doomuoorna 	 08.7.2005 

	

................ 	
. 	j 	29 S.2005 

- ...UIt FL,Ud, 	- 	 L.dI<IIdcIki 	 'I 
c'I 1.' 	 - 	.- --.-...... 

.ariooahar 15 72005 

/ 
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2. The terms & conditions of the offr of appointment ofdeputalion to the po.iof 
Pridnn! rorn,i sin,ilfored ....................... 

(flaivir Sing)?) 
Dy. Comnz.issioner(Pers) 

0 	 for commissioner 

Copi' to: 

	Z—V 
L. Individual concerned. 	. . 	. .• 	 . 

The Ass/I. Commissioner. KJ"S. RO concerned wit/i the request to rnak 
............. 	entry in the S/B okcf the i:,dividua! concerned with proper 	etj9.i 

irrgrr,eciiuieiy unci uJw egsiiuIe his incrCrnCn1 u P' iidc.. 

The Chairman. VMC of Kendriva Vidvalcn'a concerned. 
The Ed!!co!ion Q/jlcer (Vig, KVS 'HQJNewDellfi. 
071cc oruerj lie. 
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F.7-7/20021KVS/EStt.1) 

Kendriya Vldyalaya Sengnthan 
Headquarters 

18, Institutional Area, SiJSMarg 
NEW DELHI - 110016 

Telephone: 26858570 (5 Lines) 
Web Site: w,kvsangathan,njj 

November 18, 2004 

OFFICE ORDER ...;  
• 	

°: 	 • 	 . 	 s. 

WHEREAS Shri M. Krishnamohan 	presently working 

as Principal, Kendriya Vidyalaya , No 2, Imphal was appointed 

as Principal on deputation basis initially for a period of one year 

vidé Order No .F.7-412001-KVS (Estt-ll) dated 12.06.2001 whIch 
I was further extended vide Order No. F.7-7/2002-KVS(Estt-ll) 

dated 24.06.2002, No. F. 7-712002-KVS (Estt-l) dated 7.7.2003 
and No .F.7-7/2002-KVS (Estt-l) dated 28.06.2004. 

WHEREAS the Chairman, KVS after examining all the 

materials on record has found that this adhoc measure of 

appointing the Principal on deputation for a longer period is In 

violation of the constitutional provisions. 

Therefore, I hereby terminate the deputation of Shri M. 
Krishnamohan 	as Principal in terms of Provisions of. Offer of 
Appointment as Principal on deputation 	basis 	issued 
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vide Order No F 7-4!2001-KVS (Estt-lI) dated 12 06 2001 and 

repatriate him/her to his/her substantive post of PGT (Eco.) 

with immediate effect. Shri M. Krishnamohan is directed to 

hand over the charge of the Principal to Vice-Principal! Senior 	 I' 

Most PGT Immediately and report to the Principal Incharge in the 	 I  

same Kendriya Vidyalaya and dispharge his/her duties as may 
be assigned to himlher. 	

II 

(Ranglal amuda) 
COMMISSIONER 

Copy for information and necessary action to: 

1/1. Shri M. Krishnamohan, Principal, Kendriya Vidyalaya, 
No.2, Imphal. 
The Principal, Kendriya Vidyalaya, No.2, Iniphal. 
The Chairman, VMC, Kendriya Vidyalaya, No.2, Imphal. 
The Assistant Commissioner, KVS, Regional Office, Silchar 
with the direction to ensure compliance of the above order 
immediately. The compliance report may be sent by FAX at 
No. 011-26852680 
Personal file. 

- 	 I 
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RIYA v YM.AYA S,NGATHAN 
• 	 HEADQUATERS 

• 	 18 INSTITUTIONAL A.REA 

• 	 S1U{E JEET SINQH ARG 

rnWDELH1 11001 6 

No. F.77/2002/S tEtt.I} 	
• Novcbcr 18, 2004 •  

LEAS SHRI N..
th  

PrtnCtP1 t KdriYa Vidy&1Y. CHABUA wa' 

No 	
7.4/20o 	(tt-11) d.ted 

vide letter  

12.6.2001 

VEIAS the said SH 	N.M. 	
w' 

orkig as Pr ,C1Pal on dpUtatL0 hi8 

FriuciP 1 	

zi  

by tbc theu C
om mis 0ncr1 	vide Offlce Order No. y.i7/2b92 

J5(tttI} dated 28.6.2004. 

\VHE1EAS Ibe ( airfl&U, 
KVS at'tôr 	

tl the tcterial* on 

record nd RcitLitjUt u1c of KVS for th.pOSt of PriDCiPal ha 
c 	

found 

thut the then CowuiSS0n 
had acted bcyohd the Rccruitt 

R1eS and 

Ut O11 	provkioUs 	
101)O1th1g . the 	said 	SHRI 

coi 	it  

	N.M. 

VA\Du1A1JU 	

Pr1j 

OL1 (1Cputttt10 	 and h a s obervC(I that his/her appOk1ttUt on reg'Ul 

 i s   
r i uc i llu l 

 

buii uM 	 i void ttb lLlLtIO ad 1)oQcRt j law and 	U bi t b 

caucell 

\EREAS the idcriUd 	
bcfl dirctCd by the Chairman, }S 

to cuul th AppoiUtlDCnt Order iued vide Office Order No.F,7712002  

KVS(EttU dated 26.6.200 4  to S1 	
N.M. VADHMLU uppoint 

hijn/b 	us PiiucPd on rculur hai9. 
Contd .  . ......  2/ 

\,.\ 

ot,~j n~ 
Of 
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46 
Piruant to the above diroction, I hereby cuce1 the appointment 

order lued vido Omcn Order No. P'.7.7/2002-KVS(Eatt•I) dated 28.6.2004 

to SHRI N.M. VARA.DHARAJULU appointing him/her &n PrLnc1pi on  

• regu1r btisis with iwmediate effect. It is c1rlfled that since the 

Appointmt'nt Order for the post of Prindpn.1 ou regular basis is voidO 

1iitio, thc cncelIation of the ame without lasuing Show Causv -Notice I. 

justficd in law, SHRI N.M. VARADHA.RAJULU is dIrected to handovtr the 

charac. of Principal to Vicc-Priocipai/Senlor Most POT lnmedintely and 

report to Principal Incharge In the same Handriya V1dy0ya as  

POT(Hitory) i.e. the post held by him/her prior to bk/her appointnent as 

Principal and discharge his/her duties as m&y he a.signed to him/her. 

(R&NGLA IAMUA\ \ 
COMMISSIONER 

ary act jo uto: 

1.. SHRX N.M. VARADHARAJULU., Principid, KV, Chabua 
The Principal, Kendrlyv, VidyoJya, Chnbua 
The Chairman, VMC, Xendrlya Vidyalaya, Chbua 

4, The AssistRnt COmrnisiioner, KVS, Regionoi Office, Slichar with 
the direction to ensure compliance of the above order. -immediately. 
The complianc.e report may be sent by FAX at No.011-26852680. 

S. Personal file. 

Il 
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25.11.04  Heard Hr.8gupta 1erned 

0 	
coun8el for the applicant assi 

r.Kvhattacharjeo as well as Mr.M,K. 

Ma zumdara learned counsel for the 

I 

	

	
respondents. List the mater for hea.  
ring on interim relief beEore the: 

vajon Bench on 30,11.04* 

to be maintained till the next  date- 
Feg"ding the continuation of the 

pp1icant in Ms/her present posti 

I -  
- 	 Sd/M3j) 

ajIice. its c LftJ 

/ 
/ 
/ Secfn OfJicr (I) 

	

/ 	
0 	

C.4.T4 CLI n''t;,ri 1ANC!l 

	

/ 	
Gaha:i-'OQ5 

H 	
0. 



t 

I 	I 
J 1JAN2OO. 	

/ 
I 	TT 	 I 

IN THE Cfr -i 'kNISTI TRIBUNAL 

GUWAHATI BENCH - GUWAHATI 

O.A No.313/2004 

IN THE MPTTER OF: 

Sri M Krishna Mohan 

Applicant 

-VERSUS - 

The Union of India & others 

Respondents 

Written Statement filed by the 

Respondents No.2 & 3: 

I, Sri U.N Khawarey, the Assistant Com-

missioner, Kendriya Vidyalaya Sangathan, Regional 

Office, Guwahati, on being authorised to file this 

written statement do hereby solemnly affirm and file 

the written statement on behalf of Respondents No.2 

and 3 as under:- 

1). 	That the respondents have been served with a 

copy of the Original Application and on being 

supplied with comments from the Head-quarters this 

reply has been submitted on behalf of the 

respondents. 

Contd...... 



That the deponent states the allegations / 

averments which are not borne out by records are 

denied and not admitted. Any averments / allegations 

which are not specifically admitted hereinafter are 

deemed to be denied. 

That the deponent begs to apprise that the 

grievance of the applicant is that by issuing the 

order of cancellation of appointment and their 

repatrIation to the substantive post their right have 

been violated, whereas the applicant has no right to 

submit that any of their right have beeü violated 

inasmuch as in the. advertisement it is clearly 

mentioned that the term of deputation shall be for a 

period of one year extendable from year to year upto 

a maximum period of five years and will be governed 

by the existing instructions of the Government of 

India relatingL to deputation and that the Kendriya 

Vidyalaya Sangathan deserves the right to repatriate 

the deputationist at any point of time even before 

completion of the approved deputation period without 

assigning any reason. 

That with regard to the statements made in 

paragraphs 	 , the respondent states that 

these are matter of records and does not submit any 

comment. 

That with regard to the statements made in 

paragraphs 	 the respondent denies the 

correctness of the same for, the decision of the 



3. 

Chairman in cancelling the appointment made on 

deputation basis is lawfuL 

Had the applicants been appointed as per 

Rule of the Kendriya Vidyalaya Sangathan, then there 

bias no need for the Kendriya Vidyalaya Sangathan to 

take action in the manner it has taken now. To allow 

the appliäant to continue in the post would mean to 

giving a go-bye to all the Constitutional provisions 

and the Kendriya Vidyalaya Sangathan would remain a 

silent spectator by suppressing the legitimate rights 

of those persons who were eligible for being either 

promoted or recruited as Principals. It is submitted 

that the then Commissioner who happened to be the 

appointing authority appointed Principals on 

deputation basis on year to year basis. 

Simultaneously, the then Commissioner was approving 

clubbing of all the posts earmarked for General and 

OBC / other reserved category and went on appointing 

Principals on regular basis who were working on 

deputation, although no such provisions were not made 

in the recruitment Rule for the post of Principal. In 

all, uptil now, there are 140 candidates whose 

appoint ents have been regularized against the Rules 

and as many as 187 persons working on deputation 

basis as Principals in various Kendriya Vidyalayas. 

These persons (Regularized as well as on Deputation) 

are occupying the posts meant for the reserved as 

well as general category candidates. The 

Commissioner's power to appoint Principals in the 

manner decided by the BOG was not followed strictly 

resulting in injustice to persons belonging to 

Contd.... ..  
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reserved / general category. The appointments made by 

the then Commissioner cannot stand the scrutiny of 

law inasmuch as their has been a flagrant violation 

of Constitutional provisions vis-&-vis persons 

belonging to reserved. / general category who could 

not gather opportunity to compete for the post of 

Principal. Even the Ron'ble Supreme Court's Judgment 

on reservation has not been followed while operating 

the recruitment Rules thereby depriving the 

legitimate right of persons in the reserved category 

from getting appointed as Principals ever since the 

then Commissioner, started regularising the 

deputationists as Principals who were initially 

appointed for a fixed tenure. 

6). 	That with regard to the grounds set forth in 

the application in paragraph VII, the deponent 

submits that these grounds are ill founded and no 

legs to stand to support the claim of the applicant 

for the irregularities and illegalities as mentioned 

in above paragraph being committed in appointing the 

applicant in the initial, it has violated the 

provisions as under: 

I. 	Direct recruitment quotas of ST/ SC, OBC 

categories have been utilized by the deputationi8t'S 

incidentally, reservation rules are not applicable 

when the posts are filled up with by way of 

deputation. Similarly, promotion quotas of all 

candidates have been utilized by deputationist. 

Deputationists for such period frustrated the very 

purpose of reservation Rules. 

Contd. 
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II. 	By denying the opportunity of competing for 

the post of Principal to the general public, the 

Constitutional Provisions have been violated. 

Therefore, from the above it is seen that no 

action contrary to law has been taken by the 

respondent and the actions have been taken in 

accordance with the Constitutional provisions and 

further more the applicants have no vested rights 

conferred upon them to seek quashing of the order 

dated 18-11-2004 and in the circumstances it is 

submitted that the applicant have not made out any 

case for interference by this Hon'ble Tribunal. 

It is further submitted that, as submitted 

above there were irregularities committed by the then 

Commissioner, the present Commissioner referred the 

matter to the Chairman for taking a decision although 

the Commissioner himself had pointed out the 

following steps to rectify the same and details that 

was put forward by the Commissioner in this regard 

are as follows: 

"Considering this blatant violations in the 

recruitment rules for the posts of Principals the 

following policy decisions are proposed to rectify 

the situation: 

1. 	The order of appointment issued to the 

Principal on deputation for regularising their 

service as Principals while working on deputation may 

be cancelled. 

Conk!...... 
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All the deputationist working as Principal 

may be repatriated to their parent cadre. 

Recruitment Rules for Principals may be 

amended providing for 45% quailing marks in Master 

Degree in case of direct recruitment and in case of 

promotees minimum 1 year qualifying service as Vice 

Principal in the Kendriya Vidyalaya for promotion to 

the post of Principal. 

Special Recruitment drive may be made for SC 

and ST to fill up the backlog vacancies followed by 

the general recruitment for all categories to fill up 

the remaining vacancies". 

Thereafter, on getting the direction from 

the Chairman, the Commissioner proceeded to issue the 

order dated 18-11-2004. A reading of the order dated 

18-11-2004 itself makes it clear that the 

Commissioner had applied his mind and it is only the 

applicant who are twisting the facts. 

As submitted in the preceding paragraphs, 

the chairman, KVS who is duty bound to implement the 

decisions of the BOG has after going through the 

records took a decision in the manner resulting the 

issuance of the order dated 18-11-2004. This order 

had not been issued in violation of any principles of 

natural justice but to protect the constitutional 

provisions. It is further submitted that the orders 

has not been issued by way of punishment but, the same 

has been passed for, their appointments as Principals 

Conk!...... 
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vien eficted by 

4bTttitted that the 
ptimitive in natur et  

ciginal paition 
estion of civil 

•arie 

cont aven liW 

order •dted 

inasmuch as the 

the rules, it is 

I8112004 in not 
applicAnt' s 

and thee:fore 

vLolatd does 

h4s been 'restored 

rights having been 

It is most 	cificaUy submitted that aince 
tere 18 no right. foi the applicant to continue as 
Piincipal on deputation and his further contluance 

'4Ud hai'.e harmed the interest of the organisation, 

1. was the biqh time that a d.cision was taken in 

t}is regard to review the appointment znade Had the 
aw, ointmant were made in accordance with rul no 

~ r#yliew would have taken place and therefore it cannot 

b ,t.atect that the order dated 18-11-2004 
x4patriating the app! tcat is illegaL, It is further 

lst#nitted that noprejudice is caused to the 

plicant and even if the principle of iiatural 
re to be followed the resuit would have 

same inasmuch as appreciating the rule of 

44Lth1tion the applicant would not have got any right 
Lt6 continue in he post. 

in view of the above it is subittd that 
tare is no merit in the O.k and the O.Af i liable to 

dis.mised with cost s  it is also prayed that in 

of the above the thterii order pased by this 

Tribunal may he vacateth 

YE R I F I C A T 1 0 L.Page!8 
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I Shri Uday .Naryan Khawzrey, Son of Shri Jagat 

Nrayen Khawrey, aged about 44 years, presently workIng 

as Assistant Commissioner in the Regional Office of Kendrlya 

Vidy&ye Snçthn, Mlljon, Guwthati, do hereby 

9olemnly affirryinddcJre 

I. 	That I nrTi the Asitant Commklorier of the Kendrlyi 

Vid -Valayn Snqzthan, M&içjon Guwahti, as such I am 

acquainted with the facts and circurntances of the case. By 

virtue of my office i am competent to swear this affidavit. 

2. 	That the steiternents made in this affldavft and in the 

CcQfl1panying Hpp1icth,n in pargrph / I  2 3' Lic.S ¶ nre true 

to my know3dge, those made in. par8graphs 

beinq matter of records are true to my Information derived 

therefrom. Annexures - are true copies of the 

origin&s eind groups urged are as per the legal advke, 	.. 

And I. sign, this affidavit on this the 	th day of 

Qcir, 2005 tit Cuwahati 

kkpid by 	 .... ----- 

DEPWfl!NT 

Advoc?s Cerk, 
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A.NO.SI3OF 2004 

Bete__&r 	
CASE NO. /2004 	

L 

M.KRISHNA MOHAN 
Applicant 

AND 

The Kendriya Vidyalaya Sangathan and others 

Respondents 

REJOINDER FILED BY THE APPLICANT HEREiN 

I, Mr M.Krishna Mohan S/O Shri 	 aged about 43 years, KV 
N6. 2 Imphal (Manipur) do hereby solemnly and sincerely affirm and state as follows: 

I am the applicant herein and as such well acquainted with the facts of the case. I 

submit that I have read the reply statement filed by the respondents herein and 

having understood the contents, do hereby deny all the material allegations, save 

those that are specifically hereunder. 

The applicant begs to state that the entire reply statement is filed on a presumption 

that the applicant was initially engaged as Deputationist due to non-availability of 

suitable candidates for the direct recruitment and promotion. At this outset it is 

important to have a glance at the recruitment rules for the post of Principal. The 

deponent states that 66.2/3% is by direct recruitment on the basis of All India 

advertisement and 33.1/3% by promotion. The applicant falls under the category 

of 66.2/3% direct recruitment. It is a precondition to advertise for direct 

recruitment and only in the event suitable candidates are not available by 

following such procedure, the respondent Sangathan can opt for filling up the 

vacancies on Deputation basis. No sujtable answer has come up from the 

respondents as to what are the efforts made by them for obtaining regular direct 

recruitment candidates before they opted for the procedure of drawing candidates 

* by way of Deputation. No details or statistics are forthcoming from the reading of 

the reply statement filed by the respondents. The respondents, had they followed 

the procedure properly they would have definitely given the details and in the 

absence of such details an adverse inference need to be drawn that no such 

procedure has been followed and therefore, this Hon'ble Tribunal ought to lift the 
I: veil to see the mischievous intentions of the respondents in trying to 

repatriate/downgrade the posts of the applicants for no fault of theirs. Even as 

per the amended recruitment rules, an effort is to be made for direct recruitment 

before opting for filling up the vacancies by way of Deputation. The applicant 

states that no effort has been made by the respondents to fill up the vacancies by 

way of direct recruitment before opting for Deputation. 

4. 
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p 	3. Applicant begs to state that a perusal of Appendix-12 of the Accounts Code for 

the Kendriya Vidyalaya clearly, indicates that the term Deputation/Foreign Service 

can be used only in the event of appointments made in public interest outside the 

normal field of deployment (i) on a temporary transfer basis to other Central 

Government Departments and State Governments and (ii) on temporary transfer 

on foreign service to bodies (incorporated or not) wholly or substantially owned 

or controlled by Government and organizations like Municipalities, Universities 

etc. The applicant is borne on the recärds of KVS as PGTs prior to his selection 

as Principal and even as Principal he is borne on the records of KVS. As such 

there is no element of Deputation in the selection of the applicant and hence by no 

stretch of imagination, his selection can be termed as Deputation. As already 

submitted an effort must be made by the respondents to appoint Principals by way 

of direct recruitment prior to appoint Principals on Deputation basis and hence the 

applicant reiterates that the selection of the applicant is a Direct Recruitment and 

the term DEPUTATION is a MISNOMER and MTSCHEVIOUS. 

4. In the year 2002, the KVS authorities issued instructions to the Asstt. 

Commissioners of the Regional Offices not to forward the applications of the 

Pnncipals outside KVS admitting that they are facing shortage of Principals This 

act of the respondents clearly indicates that the KVS had many vacancies of the 

Principals and they needed the services of the applicants to run the schools. By 

way of issuing such orders the respondents have deprived the applicant of an 

opportunity outside KVS. 

(A copy of the instructions is annexed hereto and marked as _ at..'C 4) 

5.. The respondents have not offered promotion by applying the rule of pro forma 

promotion to any Principal working on so called Deputation basis who have fallen 

in the zone of Promotion from the post of PGT to Vice Principal from the year 

2000 to 2004, which clearly.  . indicates, that. the KYS has treated . all these 

appointment on regular basis. 

6. The applicant begs to state that the respondent. KVS being an instrumentality of 

State under Article 12 of the Constitution of India should act more responsibly 

respecting the Fundamental Rights and Principles of natural justice. In the instant 

	

case, having recruited the applicant, the respondents did not even feel the 	'. 

necessity of issuing a notice disclosing the intentions to cancel the appointment of 

the applicant as Principal and they make a self serving statement that the 

= cancellation of appointment of the Principals by proceedings dated 18-11-2004 is 

	

not by way of any disciplinary proceedings as the same is only to correct the 	' 

	

mistake committed by the department. The deponent 'states that such a statement , 	. 

' 	 . 



by the respondents indicates the irresponsible and arbitrary attitude they have 

towards their employees in utter disregard of all the rights available to them. The 

statement submitted by the respondents that the constitutional provisions have 

been violated as the general public was denied of the opportunity of competing 

for the post of Principal does not hold good because the applicant was selected 

through open advertisement inviting applications from all eligible candidates 

belonging to all category. 

74 It is not out of place that the respondents failed to explain as to the reasons 

existing for. cancellation of the appointments in such haste in utter disregard to the 

Constitutional Rights as well as the Principles of natural justice. In the process, 

the respondents are committing a blunder of canceling the duly selected Principals 

by directing them to handover the charge by making adhoc arrangements, by 

directing them to handover the charge to the Vice Principals/Senior most PGTs. 

The respondents failed to explain as to how such an arrangement would correct 

the imbalance in the rule of reservation, which they allege had occurred by the 

appointment of the applicants. 

The applicant states that the respondents failed to explain as to how the Chairman 

- can over rule the decision taken by the Board of Governors in their 65th  Meeting, 

which was ratified, in the 66 th  meeting. Further the respondents failed to explain 

the irregularity committed by the then Commissioner when he is only an 

implementing authority and he has only implemented the decision of the Board of 

Governors as approved by the Department of Personnel and Training 

Applicant states that the appointing authority for the post of Principals is the 

Commissioner and the Chairman has no right to interfere when the Commissioner 

was implementing the decisions of the BOG as Executive Head to implement the 

rules and regulations as decided by the BOG of the Sangathan. Under Article 15 

of the Education Code for KVS, the Commissioner has got power to make 

appointment to all posts at Head Quarters and Regional offices as well as 

Vidyalayas. corresponding in status to Group-A excluding Asst. Commissioner 

and above, on the recommendation of the Appointment CommitteelDPC. The 

deponent states that the Commissioner made the appointment of the applicant 

pursuant to the minutes of the 65th  and 66th  Meetings of the Board of Governors 

and only on the recommendation of the Appointment CommitteefDPC and as 

such there is no irregularity committed by the Commissioner, which warranted the 

interference of the Chairman. The applicant is appointed after following the due 

procedure prescribed for the selection and the applicant is also fully qualified to 

hold the post of the Principal and therefore, the interference of the Chairman is 

uncalled for and unwarranted. The applicant states that when the Commissioner 

only,  implemented the decision of the BOG, the Chairman has no authority to 

direct the Commissioner to nullify the resolutions of the BOG. 

cv1 



-4 CA  
The applicant begs to state that the statements of the respondents that there is no 

provision for regularizing the deputationist against the regular vacancies without 

following the recruitment rules is a mischievous and misleading statement 

intended only to disguise the malafide actions of the respondents in repatriating 

the services of the applicant as PGT without even following the basic minimum 

principles of natural justice and the protections available to them under the service 

rules as well as the Constitution of India. It is not out of place that the applicant 

was not recruited without following any recruitment rules and it is respectfully 

submitted that the applicant is fully qualified and selected only pursuant to the 

procedure followed for direct recruitment. 

The applicant begs to state that the entire procedure followed for recruiting the 

applicant is the procedure that is to be adopted for direct recruitment, as is evident 

from the fact that the procedure adopted for the diret recruitment of the 

SC/STIOBCs is the same as that is followed for the selection of the applicant. In 

fact the applicant as well as the reserved category candidates have gone through 

the same procedure for their selection and there is no difference. For instance a 

written test was conducted followed by an interview, which constituted the 

selection process for both the reserved category as well as the applicant who 

belongs to the general category. The deponent respectfully states that though 

mistakenly the respondents termed the selection of the applicant as by way of 

Deputation, their intention all along is only to select the applicants on Direct 

recruitment basis since the procedure that is to be adopted is first to make an 

attempt to secure candidates for direct recruitment ;  failing which by way of 

deputation. When the respondents are not forthcoming with any information as to 

the attempts made by them to procure Principals by way of direct recruitment, for 

all practical purposes as well as per the intentions of the respondents, the 

applicant was recruited as Direct recruitment Principal and they are estopped from 

taking a huge U turn and state that they were initially recruited as deputationists 

and therefore, their regularization and absorption in the KVS is unsustainable. 

It is pertinent to point out that the Chairman is not the Competent Autlrity as per 

the Education Code and therefore, the Chairman cannot abrogate the powers that 

are not vested in him and try to interfere and over rule the acts of the 

Commissioner done pursuant to the decision of the Board of Governors. 

Applicant states that the analysis of the reply statement filed by the respondents 

indicate that the decision to cancel the appointments of the applicant is taken in 

view of the fact that there was a violation of the reserved quota system but the 

respondehts failed to furnish any statistics or any facts to prove their contention. 

The bald and bare statements cannot be a justification for cancellation of the 

appointments of the applicants. In fact the rule of reservation is followed as is 

1 



evident from the notification calling for candidature wherein, it is categorically 

mentioned that the backlog yacancies etc., of the reserved communities. 

Applicant respectfully begs to state that in June 2001 the services of 84 Principals 

recruited through the same procedure and qualification were regularized after 

completion of one year in the post. In the month of June 2002 the services of only 

20 Principals appointed in applicant's batch were regularized and in the month of 

June 2004 again the services of another 36 Principals of applicant's batch leaving 

26 Principals were regularized. The deponent is being repatriated as PGT whereas 

other Principals selected through same procedure and qualification in the same 

year and placed in the same panel have been absorbed as regular Principals. 

Applicant begs to state that the respondents cannot be permitted to use the word 

Deputation to their favour when for all practical purposes I was selected as Direct 

recruit Principals. Assuming but without admitting deponent states that when his 

initial recruitment is for a tenure of 5 years his continuation as Principals cannot 

be termed as indefinite when not even te minimum tenure offered is allowed to 

be completed. Moreover, there are no unfettered powers to cancel the deputation 

without assigning any valid reasons. The deputation can be concluded only 

basing on the conduct, performance and achievements but not otherwise. 

Therefore, even on this count the respondents miserably failed to make out a case 

for the repatriation of the applicants. 

Applicant states that the intention of the respondents is always to treat the 

recruitment of the applicant as Direct recruitment in letter and spirit as could be 

seen from the fact that consequent to the selection of the applicant as Principal the 

vacancies of the PGTs were filled up on regular basis. The said vacancies arose 

as a result of the applicants being selected as Principals. Therefore, whatever may 

be the terms used by the respondents, the process that was undertaken was only 

for direct recruitment but not Deputation. Now the respondents cannot be 

permitted to take advantage of the terminology used by them and term the 

selection of applicant as only deputation but not direct recruitment. 

Therefore, ' it is prayed that this Hon'ble Tribunal may be pleased to allow the 

O.A. as prayed for and to pass such other or further orders as it deems just and 

proper in the circumstances of the case or else the applicant herein will suffer 

irreparable loss and injury. 
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VERIFICATION 

I, Mr M.Krishna Mohan S/O Shri 	 aged about 43 
years, by profession service, resident of Imphal (Manipur) do hereby verify that I am the 
appliøant in the rejoinder. I am acquainted with the facts and circumstances of the case. I 
hereby verify that statements made in paragraphs 1 to 17 are true to my knowledge and 
that I have not suppressed any material facts. 

And I; set my hand in this verification.today ............................2005, at Gu-wahati. 

Signature 
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No F qi 50/84/KVS (Estt 1) 	
Dtc 09/10/2002 

t 	

(Far Personal Attntioii) 
: The4iSttCOn ..  

,:,Xenfriya Vitlyalaya Strngathan, 
AU Rdgional Offices, 

Frwarding of application inrespect of Principals of Kendriya V.idyalaya for employment 
ol'dthe Sanathaii. 

Sir/Madap, 

lam W draw your kind attention to the above not4 subject and to say that in the rccrn Ytst some Prnals of Kendriy2 Vidyalayas have applied for employrncnt on deputation basis or ts a dirt.ct reotuttee outside the Sangdthan In tesponsc to the open advertisement of the respective organisation 

02 	, it .ufbrined in this behalf that the rnattr has been examined at length under thc piovsions or  
,ruj'nd also taking into the consideration of the facts the services of the Principals of Kcndisya 
V1dialaya are required for smooth functioning of the Vidyatayas so that the students who 4irc studying ip 
the idyalaya should geL the education in an uninterrupted manner.  

I 

presFln the KVS is running qhort of :equird number of Principals to man the va<an( posts and th'o,t 	been decided by the conipt.tcnt authority not to allow the eustiitg Pt in 	b cipa io apply for 

,34 

r 	 i 	- 	1, 

sIr 

n.view ofihis fact all the Assistant Ccnnmissioner are advised, not to forward application frorii  the Prhioipals for employment outsIde 

0. 	This issues with the approval of the competent authority.  
• 	

•• ..: .' 	 . 	
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 You's4thfltIIy. 
Sd! 

'1 	 (S K. Talapatta) • 	ri 	 . 	
. 	 Sr. Administrative Officer (fstt) Copy'to - 

0 	Afl dealing hands of Cstt - 11 Section 

	

: 	 is003/KVS(GlW . 	 Dat.d 14/02/2003 

Frded to all 'Prmnclp4ls of Kendrtya Vidyalay 	under uwahat, ReMlon lot lilloimaiton and 

Sd! I. 	

. 	 (S. S. Sehrawat) 
(Assistant Commissionci) 
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